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SHRI BHUPESII GUPTA: She
says that the C.PI. may have com-
mitted this. I say : ‘Why not the
(ongress (R) or tle Congress (O).

SHRIMATI PURABI MUKHO-
PADHYAY: The: asked whether it
was the CPI or the C.P.M.

SHRI BHUPESI GUPTA: 1 de-
mand . . .
(Interriptions)
MR. DEPUTY (HAIRMAN: Al

risht. The House
till 2 p.m.

stands adjourned

. The House then adjourned
for lunch at twc minutes
past one c«f the clock.

The House reass'mbled after lunch
at two of the (lock, MR. DErUTY
CHAIRMAN in the Chair,

1 THE APPROPRIATION (NO. 4)
BILL 1910

II. THE APPROPRIATION (NO, 5)
BILL 1970

MR. DEPUTY CHAIRMAN: There
are two Appropr ation Bills, No. 4
and 5. I think the subject-matter will
be the same for di cussion. So I think
we can take both the Bills together
so that individual Members can get
more time to speak. That will be
better, T think,

THE MINISTER OF STATE IN
THE DEPARTMINT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): We can take them up
together.

* SHRI M. M. DHARIA (Maha-
rashtra): Mr. Deputy Chairman, Sir,
kefore these Bill; are taken up, I
have just heard that the son and
daughter of one of our Ministers
have been injured . . .

MR. DEPUTY CHAIRMAN: Tt has
already referred to in this House.

So we will take the two Bills
together. There is no objection, I
take it.

T./J(D)18RSS —6
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TITE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI

K. R GANESH): Sir, 1 beg to move:

“That the Bill to provide for the
authorisation of appropriation of
moncys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during the
financial year ended: on the 3lst
day of March, 1969, i1n excess of the
amounts granted for those services
and for that year, as passed by the
Lok Sabha, be taken into consi-
deration.” -

The Bill arises out of the Demands
for Excess Grants relating to the
year 1968-69 voted by the Lok Sabha
on the 8th December, 1970, and the
expenditure ‘charged’ on the Consoli-
dated Fund of India and incurred in
excess of the sanctioned Appropria-
tions for the year. The reasons which
led to the excesses have been explain-
ed in the {ootnotes below each
Demand or Appropriation in the
Statement of Demands for Excess
Grants which has already been
circulated to the hon. Members in the
last Session.

As the House is aware, excesses
over appropriations are revealed
after the Appropriation Accounts are
compiled by the Comptroller and
Auditor-General, or the Defence
Accounts or P&T Accounts autho-
rities, as the case may be. These

excesses are, in the first instance,
required to be scrutinised ty the
Public Accounts Committee under

Rule 308(4) of the Rules of Procedure
and Conduct of Business in Lok
Sabha, and it is only after the Com-
mittee have looked into the facts of

each case and recommended their
regularisation that the matter is
brought hbefore Parliament, The

excesses for 1968-69 were scrutinised
by the Public Accounts Committee
in their sitting held on the 31st July,
1970. The Committee have, in para
254 of their One Hundred and
Twenty-third Report (Fourth Lok
Sabha)presented to Parliament on the
13th August, 1970, recommended the
regularisation of these excesses. The
Demands for which Parliament has

. been approached for regularisation
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relates to Civil, Defence Services and
Posts and Telegraphs for 1968-69,
and follow the above recommenda-
tions of the Public Accounts Com-
mittee. I do not therefore propose fco
take the time of the House to explain
these excesses in detail.

Hon. Members may well enquire
why these excesses arise and why
they cannot be avoided. The pay-
mentg on Government accouqt are
made by a large number of disbur-
sing officers scattered all over'the
country, and inevitably there is a
time-lag of several weeks Yefore the
transactions relating to each Grant of
Appropriation can be collated and
brought to account against the sanc-
tioned Grant or Appropriation.

It does happen sometimes
unforeseen urgent expenditure arises
or expenditure in excess of provision
is booked partly due to adjustments
made by the Accounts Officers after
the close of the year. There are a@so
items like pensions where precise
estimation is not possible. As a
result of such factors, excesses arise
and often come to notice when it is

too late to go in for additional provi-
sion. Such excesses are, however, not

significant, as is evident from the fact
that out of a total of 141 Grants and
Appropriations for the year 1968-69.
excesses occutred only under 26
Grants and Appropriations and tbe
total excess of Rs. 3.67 crores consti-
tutes onlv about 0.02 per cent of the
total amount of sancticned Grant
and Appropriations for the year. The
actual expenditure in 1968-69 was
ahout Rs. 1491891 crores against
Grants/Appropriations amounting to
about Rs. 15878 34 crores. Thus there
was a net saving of about Rs, 959.43
crores, even after allowing for the
excess of Rs. 3.67 crores in respect
of some Grants/Appropriations. As
against the excess of Rs. 26.06 crores
during 1967-68, the excess during
1968-69 was Rs. 3.67 crores. Never-
theless, 1 would like to assure the
House that every possible effort is
made and will be made to avoid such
excesses or reduce them to the
minimum.

Sir, T move.

[ RAJYA SABHA ]
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| MR. DEPUTY CHAIRMAN: You
i move the other one also.

SHRI K. R. GANESH: Sir, I beg
to move:

“That the Rill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1970-
71, as passed by the Lok Sabha,
be taken into consideration.”

Sir, this Bill arises out of the
| Supplementary Demands for Grants
of Rs. 26.24 crores voted by the Lok
Sabha on the 8th Decemker, 1970 and
expenditure of Rs 1914 Jakhs
‘Charged’ on the Consolidated Fund
of India as detailed in the Supple-
i mentary  Demand  Statement laid
l before the House on the 25th Novem-

ber, 1970, As full explanations have
already Leen given in that State-
ment, I would confine myself to a
fewr introductory remarks on some of
‘. tl_le important items for which provi-
'sions have been sought for in the

present batch of the Supple
Demands. pplementary

|
|

i The amounts jncluded in this batch
represent the unavoidable minimum
ad_dltlonal requirements which have
arisen after the presentation of the
_Supplementary Demands for Grants
in August, 1970. Of the total supple-
mentary estimates of Rs. 26.43 crores,
i I might mention that Rs. 11 crores
are for payment of Interim Relief
to the employees of Posts and Tele-
graphs Department, Rs. 5 crores are
for payment of flood advanceg to the
staff of Eastern and South Eastern
Railways affected by floods in West

Bengal, Rs. 454 crores are for
providing relief measure for fresh
migrants from East Pakistan and

Rs. 2.64 crores are mainly for pay-
ment of grants to Delhi Municipal
Corporation for educational purposes
and for payment of additional net
proceeds of terminal tax to the local
bodies in Delhi.

Two token votes of Rs. 1,000 each
have also been sought for giving an
additional loan of Rs. 55.73 lakhs to
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the Calcutta Docx Labour Board and
lor meeting tle expenditure on
acquisition of land, etc. connected
with the setting up of three new
steel plants at Salem, Hospet and
Visakhapatnam. [he expenditure on
these items during the current vear
15 expected to be met from the
savings within tl e respective Grants.

The net cash outgo arising from
these supplementary estimates will,
however, be Rs. !5.05 crores only, as
Rs. 1.38 crore is expected to be set
0{1 on account ot receipts. recoveries,
ete

Sir, T move. ' |

The questions were proposed.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): May ! know what is the
total up-to-date balance in the
Consolidated Fund of India today?

MR. DEPUTY CHAIRMAN: He
wants to know the balance in the
Consolidated Fitnd of India, as it
stands today.

SHRI K. R. GANESH: I do not
have this inform: tion at the moment,
By the time the lekate proceeds and
I am to reply I will probably be akle
to collect it.

SHR1 MAHAVIR TYAGI:
you obtain the -igure?

SHRI K. R. GANESH: I will try
to obtain it.

SHRI S. D. MISRA (Uttar Pra-
desh): Sir, in the Budget of this year
that was before both the Houses of
Parliament in April their was a
deficit of Rs. 20v crores. Three sup-
plementary and Appropriation Bills
had been brouglt forward. One has
already passed for a sum of Rs. 215
crores. The fourth and fifth Bills are
before us demanding appropriation
or re-appropriati>n of Rs. 30 crores.
The other supp ementary demands
for grants have rlready been granted
earlier during the last Session for
Rs, 215 crores. All these work out to
Rs. 245 crores. I1f you really imple-
ment the programmes as in the

Will
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original Budget the deficit will be
of the order of Rs, 200 crores in the
origina]l Budget. In the supplemen-
tary demands they have asked for
Rs. 245 crores. The total comes to
Rs. 445 crores, That is not the real
picture, That 1s not the true picture.
I have before me the Civil Audit
Report of 1970 for the year 1968-69.
That 13 the latest available. It shows
that this Government when it makes
the original Budget and when it
comes before the House for reappro-
priations through supplementary
grants. does not care and does not do
justice. In the year 1968-69 it has keen
stated that the total original Budget
was—I] am talking of the voted
erants and not the charged appropria-
tion—Rs. 2845 crores, The supple-
mentary grants taken were for Rs.
960 crores. The expenditure was only
Rs. 2870. The saving was almost
equal to the supplementary grant
that was demanded by the Govern-
ment. viz., Rs. 235 crores. The saving
was 759 per cent. If you take the
total of the charged and voted
grants, that year a saving of Rs. 928
crores was there 1In that year it
represented 6 per cent of the total
Budget. The most curious part of it
was that this sum of Rs 926 crores
was surrendered late. It should have
been surrendered much earlier be-
fore the end of March. Because 1t
was surrendered at the end of March.
it could not be utilised for other
demands. Therefore, the budgeting of
this Government is either not proper
or it is only a paper exercise. I have
said that six per cent is a saving
which is very high Compare this
with the previous year. It is state{d
here on page 27 of the Civil Audit
Report of 1970 that the saving of
Rs, 927 crores represents six per cent
of the total amount of voted gra}nts
and charged appropriation against
one per cent in the previous year
The saving used to be one per cent
in the earlier years. Now. the saving
is going to be six per cent or sever
per cent Therefore, this type of
budgeting by the Government should
be stopped. Without seeing the
original Budget, without comparing
notes, the Ministers come and just
want reappropriation and retain_the
amount which can be better utilised,
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Hurriedly 1 will go through
Appendices 1X and X given in this
book—the  Central Government’s
Audit Report, Civil, 1970. Instances
have been cited, dozens and dozens
of them, in which the original grant
and the supplementary grant are
there for some of the items, but the
actual expenditure was less than the
original grant itself I can read out
two or three 1nstances which you
can sce. For example, revenue ex-
penditure on the Ministry of Exter-
nal Affairs: original grant Rs. 2005

lakhs; supplementary grant Rs 153
lakhs: total expenditure Rs. 1873
lakhs; surrendered Rs. 285 lakhs.

Therefore, the instances are many
I can give one, two three, four, five
or six instances. Here they are in the
book, But I would not like to waste
the time of the House. These are the
instances where the supplementary
provisions were not needed. Ag a
ritual the Government came here
and said, “We want this expendi-
ture”, and they have not been able
to spend even the original grant.
Therefore, we are just iyng the
money. We do not know what would
be the fate, how we will face so
many things when we are so much
short of money. Therefore, this
casual manner of coming for supple-
mentary grants should be stopped.
It is now a total of Rs. 245 crores—
Rs. 215 crores already granted and
Rs. 30 crores to be granted. There
should be more exercise on these
matters, and they should come with
a certain degree of precision.

The economy is dwindling, there
is no doubt about it. But while the
production is not arising, spending is
excessive. Spending is going on by
this Government. Excessive spend-
ing is going on, something on this,
something on that, and so on. Now
Rs. 200 crores had been almost spent
on interim relief. Not that I am ob-
jecting to Central Government em-
ployees and those of the public sector
corporations and of banks and so on
getting that, but 1t is resulting in
non-production. If this 1s resulting in
any production, T can understand.
See in the First Plan, in the Second
Plan, in the Third Plan. The First
Plan began with 58 per cent money

)
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being spent on plans and 42 per cent
being spent on non-plans, that is
civil expenditure, Coming to the
Fourth Plan, the total expenditure
on plan projects will be hardly 38
or 39 per cent, and the balance of 1t
which comes to 61 per cent is non-
plan expenditure. So, the order is
just reversing. Therefore, excessive
spending is there. Shri Rajnarain
said that the expendilure on Prime
Minister's Secretariat Prime Minis-
ter's tour, is increasing He said. and
it is still not contradicted, that
Rs. 30.000 1s being spent on Prime
Minister every day. This is the second
country in the world, the first is only
the U.S.A., this is the second, and the
poorest, country in the world spend-
ing the highest amount on the Prime
Minister for the tour, Rs 30,000 per
day. This fisure was given by Shri
Rajnarain on the floor of the House
but so far not rebutted. So how can
there be saving 1f the Prime Minister
and the Ministers are tourine the
States at the cost of the exchequer
to topple Governments? They are
toppling Governments. Therefore, the
expenditure is there . . .

SHRI AKBAR ALI KHAN
(Andhra Pradesh): Is it for the
present Prime Minister or it has
been so for all the preceding Prime
Ministers?

SHRI S. D. MISRA: All these are
habits of the present Prime Minister.
The previous Prime Ministers were
not busy in toppling Governments,
not busy with the indiscipline of the
country. the fragmentation of poli-
tics that is going on in the country.
The previous Prime Ministers had
not that noble habit of the present
Prime Minister with whom the hon.
Member is so much allied. Since the
last three years every time this
House and the other House gave sug-
gestions to the Prime Minister or the
Minister of Finance and said, “Please
at least cut by 5 per cent the civil
expenditure”, T am sorry to say that
thev have not only not cut it, pro-
bably if they give the figure vou
will come to the conclusion that
every year they are increasing it by
3 per cent or 4 per cent or 5 per cent.
Even if it is status quo, I would be
happy. But it is not even status quo.,
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They are wastinz the money. There-
fore, when the . uggestion 1is coming
from the Hcuse- -last time also dur-
ing the Supplementary Grant—
Minister was physically present in the
House. The Minister said, ves, 5 per
cent cut will be there, we will try
our best. But if you see, there is no
95 per cent cut in the expenditure.
There are certain increases. I would
like to know from the hon. Deputy
Minister what the increase is in
Civil Expenditute and what its pro-
pertion is to the Plan expenditure, If
[ am correct, 38 or 39 or 40 per cent
or up to that will be of Plan expen-
diture, 60 per ccnt will be non-Plan
expenditure, I will be very happy if
I am wrong. Bit I would like the
Minister to give the correct figure in
hus reply. This is the way the Govern-
ment spends, I osses are increasing
everywhere. Tle Government is
spending recklessly. During last six
menths, after the Budget. in this
post-Budget era, up till last month,
these are the figures available.
Twentyseven million man-days have
heen lost by st-ikes and gherao
Twentyseven  11illion man-days.
Somebody has wried to work it out
mn terms of value, monev It comes tc
Rs 130 crores, .. very rough figure.
So this is the direct loss [rom strikes
alone, There are many other indirect
losses due to cther reasons. After
March, 1970 up t'1l ncw we have lost
Rs. 130 crores. "herefore. the losses
arc like this. The public sector is
losing. in terms of trading losses,
about Rs. 45 croves. And mn terms of
production they may be about, as
some people sav, Rs. 1,000 crores.
Some say that they are about Rs. 600
crores annually. Even this morning
there was a question on the public
seclor and the private sector. We are
not against the public sector. We
want the public sector, the private
sector and the cccperative sector, but
all effictent sectors. not inefficient
sectors. 1T have tried to analyse cer-
tain figures circulated by the Minis-
tries and T have come to the conclu-
sion that while 'n the investment in
the public sector it is only 66 per cent
ntilisation of tho varicus capacities,
in the investments in  the private
sector which s i the dock. o ig 90 )
per cent to 123 per cent ulilisation. !
for which. of course, they are also
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being impeached—why they utilised
more than 100 per cent. I do not say
that it is not an ctlence, technically
‘yves’. But il there is so much waste,
1if there is so much under-utilisation,
if there is so much loss of invest-
ments, what is going to happen?
Theretore, the expenditure is exces-
sive, the losses have increased
through trading. And then take the
nationalised banks. After the banks
were nationalised, pecple were ex-
pecting better results and perform-
ance, We understand that the balance
sheets of the nationalised banks are
not being published for fear that the
dividend given by the banks which
ranged from 4 per cent to 20 per
cent, they will just not be able to
give, even half. Therefore all types
of things are happening. We do not
know the picture in full. Let the
Minister give out what is the divi-
dend which the fourteen nationalised
banks are giving. It is our informa-
tion that they have not been able to
compile the accounts for the last 18
months because the losses are there.
Only the expending sector is increas-
ing, preduction and income sectors
are not there, Therefore, it is high

time that the Government took
account of these things.
Besides under-utilisation. roughly

about 50 per cent of the total invest-
ment is in the public sector and 50
per cent 1n the private sector. I am
talking of the three Plans. What is
happening now? An eccnomist bhas
calculated and 1t appeared in his
article I cannot vouchsafe whether
tt is right or wrong. Let the Minister
say that it is wrong., He says that
with 50 per cent investment in the
public sector, production there is
hardly one-third, about 13 per cent.
Iven if it is 20 per cent, T do not
mind. But it is 13 per cent. Am I
right or wreng? Is that economist
right or wrong. Therefore, these are
the questions which deserve an
answer, Now, Mr. Asoka Mehta has
heen a Minister, has been the Deputv
Chairman of the Planning Commis-
sion. T am sure you will give respect

tn him as an cconomist, if not in
politics.
SHRT BUUPESIHT GUPTA (West
Bengaly: Economist  of  hack-seat
driving,
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SHRI S. D, MISRA: All right, be | that by creating ad hoc employment
pleased with that. I am saying some- | for five lakh persons every year, it

thing else. He gave a statement to
the Press according to which the
ratio of 1nputs to outputs in the
public sector industries, 1n the
Central Government industries, is
6:1; that 1s, if you invest six rupees
in the public sector, the production
is only one rupee. In the private
sector, that is, the organised sector,
not the small-scale sector, the ratio
is roughly 2:1; that 1s, if you invest
two rupees, or at the most three
rupees, the production is one rupee.
But in the organised public sector,
if the investment 1s six, the produc-
tion is one, if six is the input, the
output 1s one. Therefore, with such
an economy, when there is under-
utilisation, when there are losses,
how can we go on?

Now, unemployment i1s daily in-
creasing. It was discussed here only
last week. To-day the population 1s
increasing at the rate of 2} per cent.
But unemployment has been calcu-
lated to be growing at the rate of 7
per cent. How many more Plans will
be alive to see—some of us are old
in terms of age, though we are not
old physically, being 1n the fifties—
in order that employment grows at
lcast to the extent of the growth of
population. Ncw, 7 per cent is the
growth rate of unemployment while
the growth rate of pepulation is 2%
per cent. And what is the growth
rate of the economy? Hardly two
per cent. With two per cent growth
rate in the economy and with 2} per
cent growth rate in population, how
can we tackle the unemplcyment
problem of this magnitude? And
what are we doing? We will create
five lakh jobs according to the ad
{wc schemes of Patna. T ‘was expect-
ing that after the Patna session we
will see something in my consti-
tuency, in my area; Uttar Pradesh
is not so forward. I was expecting
to see something in Mr Dharia's
area; it is not also a forward area by
any standard. But nothing has moved.
May be. something is moving in the
files of the Finance Ministry, in the
Agriculture Ministry or i regard 1o
the Rural Works programme. But
nothing has becn done. This Govern-
ment, naively and foolishly, thinks

is going to solve this problem. The
other day I said that the growth rate
of unemployment is one lakh per
week, These five lakh jobs will be
enough for five weeks. But what
about the other 47 weeks? What
about the backlog of 14 million?
Therefore, let Mr. Dharia—I consider
him a half-intellectual, a near in-
tellectual, if not an intellectual—
consider whether giving this slogan
of five lakh jobs every year, etc, is
going to help.

Now, the prices are rising. Since
we discussed 1t in this House last
week, my information is—let the
Government contradict it—that the
price rise has been nearly one per
cent. And during this post-Budget
period, which may be a few months,
the wholesale prices have risen by
7% per cent, and the rise in the retail
prices has ranged between 12 and 17
per cent. And who is suffering? Not
the industrialists, because they
flourish  when there is shortage in
the econnmy. their trade flourishes.
It is the common man, the poor man,
who suffers. And this 74 per cent
rise in the wholesale prices will be
reflected In the common man’s
budget by a cut of 26 per cent. He
spends 75 per cent of the money on
food, hcusing, clothing, and many
other things. Therefore, it will be
reflected much more on the common
man . .,

SHRI M. M. DHARIA: I do not
deny that the common.man suffers.
But unifortunatelv in this House
common schse also sufiers. Patna
rosolution is not tc give employment
to 5 lakh people. Over and above the
Plan target 5 lakh more will be
employed during one vear and during
the five years to come in this
couniry cvery family will have at
least one member earning Rs. 100.
and it is in that direction, that the
Government is dcing its planning.
Unfortunately, mv friend does not
understand  that. [ can understand
sense i common to all. But many
times common sense is lacking in
manyv people and Mr. Misra happens
to be one of them.
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SHRI S. D. MISRA: I do not need
that sense of Mr Dharia, whether it
is common sense or not. I would not
like that sense which ig only slogan-
mongering, which is only pseudo-
radicalism, not readicalism . . .

SHRI M. M. DI ARIA: The couniry
knows what heppened at Ahmeda-
bad. You have exposed yourself in
your slogan-mon; ering.

SHRI S. D. M13HRA: 1 also know
what happened at Bombay, what
happened at Alla.iabad, what hapgen-
ed at Patna and ilso what happened
at Lucknow ard what is gcing to
happen hereatfte:. Both Mr. Dhara
and I will live ir this country to see
what is going to happen. But I know
one thing 1s hapjening. Communism
is being brought in, Marxist socia-
lism is being bro ight in, in the name
of socialism.

Anvway, Mr. Deputy Chairman, I
was soing to say another point, What
about debts on :s? In 1951-52 the
State Governmeits had debts upon
them of the ord-r of about Rs. 450
crores. There aire again offical
figures. Now in 'he blessed year cf
1970 the total loan against the State
Governments is of the order of Rs
7,000 crores, and they were paying
Rs. 10 crores int:wwest in 1951, but
now they are supposed to be paying
Rs. 600 crores ainually as interest.
Has not the tme come for us in
Parliament to lemand from this
Government that there should be a
debt commission appointed, a debt
commission to inquire how these
Rs. 7,000 crores have been utilised
by the State Xovernments? And
now, the Cential Government is
paying the States for meeting their
interest charges This js nothing
new that I am saying. The Central
Government is paying the Stateg to
repay the interest, net the capital.
Therefore, I demand that there
should be a debt commission appoint-
ed, and it shou.d be independent,
not manned by Government officers
from this Ministry or that Ministry.
It should be an iidependent commis-
sion to {ind oul whether the debl
that has been given to the Stales
has been really utilised And T would
again like to viice my demand in

[
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this House that there should be
parhiamentary sanction for borrow-
ings also. This Government has been
going on borrowing and borrow-
g and wasting the funds, not
utilising them for production. I do
not mind even the rise in prices.
And borrowings can also be there,
provided the borrowings and the rise
in prices are linked with production.
I am very conscious that prices are
gomng up. [n this country we do not
mind prices going up if there is
production, But prices go on rising
by 9 per cent or 10 per cent while
there is no rise in {he production,

142

there is no rise in the growth
rate . . .
SHRI KALYAN ROY (West Ben-

gal): That is the state of the mono-
poly capital.

SHRI S. D. MISRA: Scooters, cars,
trucks, etc. are all in short supply.
Let me tell you another thing, This
Government claims, especially the
Industries Minister, when he comes
here, claims—he has claimed many
a time during the Question Hour—
that investment is increasing. But
what happened? In 1961 the capital
ssue authorised was Rs. 289 crores.
In 1969 the capital 1ssue authorised
was only Rs. 131 crores. Let us see
what the position is. In the two
years of the Fcurth Five Year Plan
we find that we have not been able
to 1nvest anything. In the Plan
document you can find that Rs. 3,000
crores are to be utilised from the
public sector and Rs, 2,500 crores
from the private sector in industries.
1t comes to Rs. 5,500 crores. Annually
it will ccme to about Rs. 2,000 crores.
But how much are you investing?
It will ke about Rs. 1,200 crores
annually. We are mvesting about
Rs. 2,000 crores in the privale sector
since the last two years against the
target of Rs. 4,000 crores. Only 400
crores in the public sector against a
target of 500 crcres could be invest-
ed. What does 1t mean? We have not
been able to invest and we have not
been able to save And the Minister
comes hers for more moncey. T neced
not go into inflation. T will hurriedly
pass over it because you have given
the bell,
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What about production? There is
uneconomic production. If there is
any  deficiency., they will say about
public sector because they want to
be radicals. Even a passanger's bus
cshould be in the public sector. Very
good. Look at the steel price. Take
TISCO of Tata's. Per tonne the cost
is Rs. 1275. In Rourkela it is
Rs. 2,280 per tonne and in Durgapur
it is Rs. 1,726 per tonne. I think it is
high time to find out the culprit.
The tax-payers’ money is hot pro-
perly utilised. Even the Hindustan
Stee] Ltd. came out with a statement
that per man hour for the year there
should be 100 tonnes on an average.
That was the target. What is the
actual position? In Durgapur it is
49 tonne per man hour per year, The
world average is 125 and Japan is
having 400 But in Durgapur it is
only 49 and in Bhilai 46 Therefore.
instead of investing in these things,
let them at least invest in agricul-
ture. What is the position in agri-
culture? They will not give money
for irrigation in Maharashtra. UP.
or Madras and only 22 per cent of
the area in this country s irrigated
whereas the capacity is 60 per cent.
Only 15 per cent of the 5,60.000
villages are electrified Out of 80 to
90 lakhs wells. only 15 lakhs are
energised. How long will you go on
duping people with slogans in collu-
stion with the Communist Party and
the Muslim League? T will end by
saying this: Our present Finance
Minister is Yeshwantrao Balwantrao
Chavan. Neither ‘vash’ nor ‘bal’ is
left in him. He cannot face Parlia-
ment because investment ig less,
production is less and agriculture is
suffering. Fifty per cent ¢f the agri-
cultural production is the total
wealth of the country. Twenty per
cent is input in agriculture. He sees
all these. He was sent in the Finance
Ministry because the Prime Minister
wanted to vnull his legs. That has
been done. Neither he nor the Prime
Minister has the courase to face unp
the challenge and therefore they
want 1o have mid-term elections
What a radical approach te pro-
blems? 1 would say. control the in-
flation. Have economv in expendi-
turec. Have more economic crowth
and have more production. Take the
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U.P. atomic plant. This morning we
saw that there is an atomic plant for
the country. Since the last three or
four vears, Punjab. Haryana and
UP. have been requesting the
Centre to have an atomic plant in
UP because the Atomic Energy
Department said that one more
station is possible. There ig shortage
of power and for 12 hours in
eastern U.P. there is no power and
industry and others are suffering.
The cultivators are all suffering.
There 1s the Lal Bahadur Shastri
inquiry. Yes, do it by all means.
Instead of evading issues, do some-
thing and do not try to bungle. There
is the Maharashtra—Mysore dispute.
There is the Bengal flood. Mocney
should be given for all these. But
ultimately they will surrender the
amount given without using it.
Government should know what they
are doing. They should go by the
advice at least of the Auditor-
General, who is no more the Comp-
troller-General. The Auditor-General
is not working as the Comptroller-
General in England . . .

MR. DEPUTY CHATRMAN:
Please conclude now,

SHRI S. D. MISRA: The Auditor-
General is not controlling the dis-
bursement, he is only audiling and
this should alsc be lonked into, Sir.
Thank you.

MR. DEPUTY CHAIRMAN:
Mohta.

SHRI M K. MOHTA (Rajasthan):
Sir, the Appropriation Bill is before
the Hon. House, The Government
wants more and more money for its
ever-expanding expenses.

SHRI KALYAN ROY: Like the
industrialists.

SHRI M. K. MOHTA: But if the
industries expand, the economy will
be very much happicr. Unfortunate-
ly. the money cf the public is taken
away by the Government and spent
on infructuous projects.

SHRI KALYAN ROY: Industria-
lists arc expanding, the workers are
losing and black money is in the
lockers.

Mr.
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SHRI M. K. MOHTA : Sir, I would
submit that thi: present attitude of
the Governmeni! towards the eco-
nomy of the country as a whole,
namely. “Let th.: economy go to the
dogs, but the G)vernment would go
on”, is not goins to help in leading
the country to progress. The Gov-
ernment cannot go on disregarding
the economy in the way that it has
been doing. Thit the economy is in
a very bad shape 1s there for every-
gne to sce. Wlat are the reasons,

ir?

After all, when the economy is in
a bad way, everyone suffers, the con-
sumer suffers, the labourer suflers
because there 's less employment
opportunity, tl.e common people
suffer and also the Government ex-
chequer suffers jecause the Govern-
ment revenues ilso suffer when the
economy is not progressing at the
desired rate. What 1s happening to
the economy is the direct result of
the several (overnment policies
which are not calculated towards
more productiin. They are not
production-orien ed and they are
simply the out -ome of an obscure
ideology which 1is not taking the
country anywhere.

Take the policy of the Government
in regard to industrial licensing. In
sectors which are considered essen-
tial for the life of the economy and
the community in sectors where
there is an acute shortage and the
consumer is suifering because there
are no goods to ye had, even in those
sectors, because of the licensing
policies and prcedures, production
is suffering. The other day., the
Prime Minister was pleased to sav,
at a gathering »f industrialists and
businessmen. namely, the annual
meeting of the Associated Chamber
of Commerce, that she was dis-
appointed with the private sector
because the private sector did not
come forward adequately in the
sectors that were considered essen-
tial by the community. namely, the
core sectors. 'he essential sectors.
But. she very conveniently {orgot
that there are restrictions on the
private sector cven in these core
sectors and the essential sectors. T
do not understand for a minute.
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Sir. what is the necessity for the
application of the industrial licens-
ing procedures or the Monopolies
and Restrictive Trade Practices Act
where the commodities to be pro-
duced are so essential to the life of
the community and where they are
in such short supply. Why can't
the Government, by an executive
order, exempt the core industries
and the essential industries from the
application of the Monopolies and
Restrictive Trade Practices Act? The
Government is empowered to do so
by a provision of the Act itself. The
Government can, by an executive
order, cut this red-tape so that the
projects can go much faster, we can
have more production in the country,
the economy can progress, the con-
sumer will have some relief and
everything can be possible. But, in
pursuit of an obscure ideology, the
Government would not do it. Sir,
since the Government’s attention is
not on more production of wealth
and its policy is not production-
oriented at all, it gets bogged down
in problems of distribution. By its
own policies, first of all, the Govern-
ment creates scarcity conditions and
in commodity after commodity we
have seen that mainly because there
is less production in the country,
shortages occur. Shortages are bound
to occur Dbecause of the fiscal
policies that the Government follows.
The money is pumped into the eco-
nomy. That money chases the goods
which remain scarce, because pro-
duction does not keep pace with the
money supply. Sir. even in spite of
this the Government thinks that it
can mislead the public by announc-
ing some schemes of distribution
here and there. What happens is that
the consumer goes on suffering. for
the simple reason that in spite of the
controls as the GGovernment may
impose, only a fraction of the produc-
tion reaches the consumer at the
controlled rates; the producer or the
middle-man, the corrupt businessman
or the corrupt official is the only
gainer in conditions of control. It is
futile to hope that the consumer
will be able to get a substantial por-
tion of his requircments at controll-
ed rates, because we have not been
able to prevent the control mecha-
nisms in this country.
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Sir, the priorities fixed by the
Government about the expenditure
of public money has been so topsy
turvy that the expenditures do not
yield the desired results. Take our
most important export sectors of
cotton and jute. It has been urged
on the Government time and again
that unless something very sub-
stantial is done in the field of cotton
development, the country will con-
tinue to lose foreign exchange to the
extent of Rs. 100 crores or Rs 125
crores every year by way of cotton
imports. Unfortunately, Sir, all such
pleas fell on deaf ears, with the
results that whereas we merrily go
on spending over 100 crores of
rupees in schemes for such import
of cotton, we cannot find even 5
crores or 10 crores of rupees per year
for cotton development programmes,

Same is the case with power deve-
lopment. The Government can go
on spending moneys on prestigious
projects, but where such an impor-
tant sector as clectric power is con-
cerned, they cannot find adequate
money. My friend, Shri Misra, has
narrated the sorry spectacle of
electric power shortage all over
northern India. It is not in one State
or iwo States or threc States: it is
all over northern India comprising
Punjab, Haryana, Delhi and U.P.
arcas. It is making not only the
agriculturists suffer, becauvse it has a
direct bearing on irrigation opera-
tions., not only the consumer suffers
because of shortage of agricultural
products, but also the small indus-
tries suffer, There the people could
least afford such disturbance 1n
their production patterns. And the
small industrialists of Punjab and
Harvana. who have shown to the
whole countrv the way of industrial
progress by their skill. by their
enterprise and hardwork, are today
suffering the most. I do not under-
stand, Sir, why cannot the Govern-
ment find money for electric power
projects, which are more important
than having bakeries or rice mills,
State transports and a hundred and
one other things that the Govern-
ment is having today.

Sir, on behalf of the

people of
Punjab and Harvana

and other
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adjoining States, it has been urged
on the Government that unless it
brings into effect the atomic electric
power production programme, in-
cluding a atomic power project in
northern India, the needs of the
industrialists and agriculturists of
this area would not be met. And,
therefore, the sooner the Govern-
ment makes up its mind about an
atomic power project along with the
necessary therma] power projects in
this area, I am afraid the people of
this area will continue to suffer,
As regards industrial licensing,
another matter which has been in-
triguing me for quite some time is,
why should there be a ceiling on
the capacity of industrial production
in spheres which are considered
essential by the Government? If the
commodities are considered non-
essential, I have nothing to say but
although the commodities are consi-
dered essential. still, a ceiling is
prescribed either by some Govern-
ment Department or by the Plan-
ning Commission and then the Gov-
ernment’s stock reply to the indus-
irialist is: ‘Sorry. we have reached
the ceiling, no more licence.' The
result is, whatever licences are
given to the industrialists, some of
are bound to be non-implemented
Lecause everyone cannot implement
the licence given to him. Sometimes
Government goes wrong in assessing
the demand potential with the result
that shortages occur. Of course then
there are blackmarkets. When there
is black market, black money would
be generated and all kinds of social
ills would come in and the Govern-
ment's policy is directly responsible
for this stale of affairs. In this very
House we are discussing shortage in
tvres and tubes. When a question
was asked of the Minister why more
licences are not given the reply
was: ‘Sorry, we have reached the
capacity.” What is the sanctity of the
Government figure of 8,000,000, Why
not 12 millicns? When there is
demand and that is the essential com-
modity why should the Government
restrict the capacity. and say “This
is the capacity we have in mind, no
more’ Thr same is the case about
fevtilisers, about chemicals, about so
maty other things about nan-made
fibres. Man-made fibre today is not a
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luxury at all. A nylon shirt is avail-
able in West Girmany for Rs. 10.
Even if we are :ble to manufacture
the same shirt it. Rs. 20, these will
be demanded by the poorer sections
of the society but what happens?
When people want to produce more
nylon, you select a few pecple who
are favoured wit}: licences. Why this
favouritism? Wl.y not have more
relaxation in licinces so that more
production will take place? Touch-
ing on the la»our policy cf the
Government, I would say that the
proper policy 1or the Government
should have beet more wages, more
amenities, more emoluments to the
labour but a strict disciphne in all
the industries w} ether in the public
or private sector A people cannot
progress in the world except by hard
work, Mere woras cannot take any-
one anywhere in life. This has been
amply shown Hy Japan and West
Germany, the two countries which
had been flattened during the last
war . . .

SHRI KALYAN RQOY: Don't talk
about West Germany which had
supplied arms t¢ Rhodesia, South
Africa and Viet Nam. , |

SHRI M. K. MOHTA: They were
completely flattened and yet by dint
of their labour and disciplined
working both arc among the topmosi
industrialised covntries of the world
Japan is the sec nd highest in GNP
in the world, second only to US.
How has Japan . chieved this? It has
done so not by words but by hard
work. We have bacome so enamoured
of the Eastern Iowers and we have
become so ecoromically dependent
upon them that we import things
from them even when they are so
eood, The case f the East German
tractors which 1ad been imported
by the Government at such a huge
cost has been brought to the notice
of the Government. The tractors
are lying unused in all parts of
the country. Ir Gujarat, Haryana.
Andhra and everywhere they are
lying unused. The things would not
even start. They are so defective, 1
do not know what the Government
is doing. I suggest that the Govern-
ment must insis: on the supplier to
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take back all the tractors that had
been supplied to India. There should
be no question of repairing them.
They should be taken back to their
country because this has been a
fraud that has been perpetrated on
our country.

Shri Misra mentioned the question
cf inquiring into the death of the
late Prime Minister, Shr1 Lal Baha-
dur Shastri. I do not understand
what 15 coming in the way of the
Governmont to order such an inquiry
immediately. particularly when both
Mrs. Shastri and the late Prime
Minister'’s son have said that they
were not satisfied with the explana-
tion that has been given on behalf
cf the Government regarding the
death of the late Prime Minister.
We uncerstand from press reports
that the Government might make a
farce of tae whole thing by coming
to Parlia nent on the last day of the
present Session and issuing a White
Paper. I 51bmit, if at all the Govern-
ment muit make an announcement,
it must make it immediately so
that the [lembers of this honcurable
House would get an opportunity to
discuss the matter, and not make a
farce of it by coming on the last
day of the Session. Thank you.

SHRIVATI PURABI MUKHOPA-
DHYAY (West Bengal): Mr. Deputy
Chairman, Sir, I support the Appro-
priation Bills that have been brought
here. My time is very short and I
will confne myself to two or three
problems of my State only,

My State is suifering from acute
unemplovment problem. In our Patna

Resolution we have accepted the
principle of creating five lakhs of
additional employment berths for

our unemployed youth on the basis
of atleast one employment in one
family. 1 insist that this scheme
should b= implemented without any
delay.

Man-pcwer utilisation schemes are
there butl for some time past these
schemes have not been implemented
as vigorously as thev should have
been. Now I think if we implement
these man-power utilisation schemes
we will be benefited. Qur problems
both in the urban areas and the



151 Appropriation
(No. 4) Bill, 1970

[Shrimatj Purabi Mukhopadhyay]
rural areas of unemployed youth can
be solved if the nationalised banks
are asked to sanction new schemes
of loans and help to the unemploy-
ed vouth, specially the technical
people, the engineers.

Sir, you will be surprised to know
that for the second Hooghly bridge
in Calcutta-Howrah there wag no
tenderer who came with a tender
because of the political situation that
is prevailing now in West Bengal
So, if no tender is available, why
cannot we divide the work in parts
and give it to the unemplecyed
engineers—who have the technical
knowledge and have been brilliant
students in the engineering colleges?
The Government should accept
tenders {rom such youth even if they
are on a higher rate and with the
help of the money from the nationa-
lised banks they should get these
things done early. While 1 speak of

rural unemployment, we cannot
solve this problem only through
man-power utilisation schemes or

any other schemes if we do not have
an all-round development prcgramme
for the rural areas. Unfortunately in
West Bengal under the President’s
rule we do not find any schemes
being implemented to solve the
economic distress in West Bengal.
I insist and T appeal to the Finance
Minister to see that more schemes
are formulated for the all-round
economic development of my State.

3 p.M.
SHRI KRISHAN KANT (Har-

yana): Not only the schemes for-
mulated but also the required money

sanctioned and given.

SHRIMATI PURABI MUKHO-
PADHYAY: There is no scheme
even.

So, Sir, when I speak of the rural
areas, I should also bring in the
problem of the landless labourers.
And we insist that the land distribu-
tion, the excess land which has not
yet been made by the Government
in all cases, should be distributed
immediately {o the landless Ilabou-
rers. The services of the voung
people in the rural areas should be
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utilised in seeing that, after distri-
bution of the land, the persons who
will be getting the land, can pro-
perly till their land. With the help
of the Government, the nationalised
banks coming forward with loans
and the service co-operatives that
would help them. In this connection
I would urge upon the Government
to set up a land army everywhere.
They will be swayam sevaks, in the
rural areas for solving the problem
of agrarian unrest. The ceiling that
is prevailing now should immedia-
tely be reduced and be brought to
the minimum. And what would be
the minimum, that has been fixed
by the different committees of the
Planning Commission. In our State
there is no division between irriga-
ted land and non-irrigated land in
the ceiling fixed. The present ceil-
ing is 25 acres. That should immedia-
tely be reduced to 15 acres, and that
is the resolution of the Pradesh
Congress Committee. Without going
into the question whether it is
irrigated land or non-irrigated land,
the ceiling should be fixed at 15
acres,

SHRI BHUPESH GUPTA: What
is that resolution? Yesterday some
Congress members voted for 20.

SHRIMATI PURABI MUKHO-
PADHYAY: ‘15 acres’ has been
suggested in the Congress resolu-

tion. Without going into irrigated or
non-irrigated land, the whole ceil-
ing should be drastically reduced to
15 acres, and 1 stand by the decision
and the resolution of the Pradesh
Congress Committee.

SHRI BHUPESH GUPTA: Mrs.
Purabj Mukhopadhyay, one thing:
you have stated that the Congress
Party in Bengal has passed that

resolution. So you take it up with the
Prime Minister,

SHRIMATI PURABI MUKHO-
PADHYAY: I may say it in the
House also. I have only five minutes

a_nd so I cannot rveply your ques-
tions now.

Next I come to a memorandum
that' has been submitted by the
President. Pradesh Congress Com-

mittee, Shri Bijoy Singh Nahar, to
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the Principal Adviser to the Govern-
ment of West Bengal about the
drastic rise in il:e prices of essential
commodities. I will not waste the
time of the Hcuse by reading the
whole memoran lum, but only two

or three lines will suffice. I now
read it:

“During th- last few weeks
there has bten a sudden and

considerable ircrease in the prices
of essential ccmmodities, such as
dal, mustard iil. meat, etc. This
has hard hit the common man.

It is being observed that the
State Govern nent has not yet
taken any concrete step to check
the rising prics and to bring back
the normal price level which
was prevalen® even a fortnight
ago.

It is high time that the Govern-
ment must ta<e positive steps to
ensure the suiply of these goods
at fair prices .0 the common man.
May we not xpect that Govern-
ment should e1force the producers
and mill-owne s to bring down the
prices? Othe ‘wise, Government
should take ipon themselves to
secure these articles from the
producers and sell them to the
people from the ration shops,
samavaikas ard such other agen-
cies by which the people may pro-
cure their necessities without any
hardship. We urge upon the Gov-
ernment *** eotc. etc. Otherwise
we will have to start campaign
against the falure of the Govern-
ment.” :

Sir, I would urge upon the Gov-
ernment to tak: note of the memo-
randum and -vhen the Minister
replies we would like to hear his
reaction to the rise in the prices of
essentia] commcdities. Even in res-
pect of commodities the prices of
which are controlled by Government
like Dalda, Vanaspati and other
things, the Government has given its
consent to their prices being raised.
So this problem which affects the
common man should immediately be
tackled and we would like to hear
from the Minist-r the steps they are
taking to contrcl the prices,
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About the circular railway we do
not know, where we stand. Has it
gone under the bridges of Ganga or
have the Government started any
process in implementation of this
circular railway scheme? We would
like to know about this. Then what
about the second bridge on Hooghly?
Has that proposal been vetted by the
Planning Commission and has the
Finance Ministry given its consent?
Then there is the problem of acute
unemployment and also the agrarian
problem. West Bengal is the State
where we have the most progressive
legislation on land reforms but what
about the other States where we find
that even now 232 acres of land can
be retained by a landcwner? Why
is not a uniform policy being
followed? Why again has not even
a single State come forward with
any scheme relating to ceiling on
url_)an property about which the
Prime Minister has spoken? What
about ceiling on individual incomes?
These are the thoughts of the day
and I would request the hon.
Minister to deal with these points
when he replies.

A fﬂﬁm a"ﬁ: (ITE'?I S]"?,'QT) sq'ﬁ"q'a:
qBY F TEHAT FT @A Z0 FATT YL
fasre 78 & fF ew wmaT aaw @1
AATE ITH | gW I w9AA ¢ ¥ 39 qay
fam ofefeafamt @ gury fax s wifor
7 7z fawr wega feam &, gwam zad g8
gfefeafy w7 3w & 97 o7 78 a=%47 )
gar¥y frafa ag & f5 garv 2w 7 famga
agy afefegfagi g T fr fasa & 1688 &1
fedcgm sam @ & faw oFt
ar wid 7 S Peaegee gan ar w7 s
afeoaea®q agi & orEET AT geAr gf
o, IET TFTT FT gHIR g7 97 A1 H1{a+
FHfoarzat wTwT Gt T W g |

st WFEIT @AW AITHT geAT FH7A
FT gET AT qET 7

ot fadem awt: aoar ew Af w40

qg a1 magaarizal & fag &, fegm faai
& AN M g WIT FHT AT FT
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FT0 foam o & T S 3AF fay a9
g7 & 1 37 21 790 gAY TR A
T & FTOT AT W AT F9 & W&,
TG 1ETA A AAIFAT AL E | UF AGA
& foqo F foeft qudl ol % ga 7 98
FFTT TE T aife g AR FAT w7
% 5 awd @1 O W WM AR
famr frar o, g@dYy TEf d A @A
F7 fom | =4 a6t § gant mias fFafy
firea & W1 TqG AW, T WT A

Z0 o =9 7 AT =T R 1 g
%94 &, faad oF A1 3 &, @h A g
ov s WA F-EHT gw JIEy
@A gAd 1T Y ATET A G, T AT
zeqtfs | 9 & W § EWY g a8
1y & P I9E qrfesaTT gnreT gEraAr
F7 T2 & WIT [T FAIIV qZ AZT AL A0
7gT & | ey avg 7 9T F A0 § g A
Y srferg qraver fasy ST F 980 aT @ iFiT
fiFa & fF = g@d AT | o A8y faw
WHY, A9 IY T F BF 7 07| 799 GV
7g a1 % gur gwmdE § #90 g1 @Y 1,
AfFT gard goRTT wfet &1 0FATE F
#F @iy g§ g wowwr e v ew
ara #1 3@ gy fr 9w § feafy wr g,

#T & & A0 I1gy, gER 290 F AT |

F AT AT F | AT ST ®F T AT GF-
aifas Y a1 78 § o ¥ faw 9z
T TF N TST A7 A IH FF FT I
¥ g% g6 o9 woll wgIed 7 agar A %
TETL W AW H FA 50 FUT & AEATAT &7
AT & a1 TF-UF sufeq & FIC 37 q909
WA 112 T9T FT 91 & | G & WIS
&Y oY I | FE & T F FIL TAqAT
F9 g o fF AR 3w & & 1 AR A%
Y grera 9 § T guT 98t T AT ar 39
W g AR AWM IR ¥ IWT N ] E
HR 9T AR FE F TS @A
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% fan & SFr qar A8 o & 1 gl
LHTT ST ST FF Y §, I T3+
# afeTrTaET AT ITW 7 AR HwEAFUI
gRY =l W1 @8 1 W 3o T 9ae,
& dF fer 989, qd@f g 7 gw arEd
g ws, a Azt F g ¥ fad{ 3 [
ot agrs & 7 ‘g g §e Jr qre
N, SEie Fwer fF 1 S oF gl
strAd, AR OF M E ff 7 TH qUI FI
g7 7 B ufFage wgam AR war g
3¥Es g1 9, AfFT WEE wIgT g §
fagia f5 1965 Fr fagram ¥ ward
e fa 9T Adf FF A = oA ag
AT 7EY R0 T HqZIr Ay 99 78 39
o &l e i afvedt e A9t oF
gM # AaT FT % § A 9g qfeawaw
FT E AT FCh q&T HT AAGT F AT
F faars gfaq ¥77 1 Soor 7 § | 7oF
qgT T AN AF AR Iq e
% AT T 72 75 8, fow wfeaw oo
A foF Zor =1 FEarq w4 WYL q9r whaa
FTO IS ¥ 497 TF | T F199 H FHT W@ALT,
fagit weamg A w9 ga1 787 @E A+
qfeaw A & gt ¥ = f12@ 98, a5
o Afeaw @ & a@ fggar w71 gy
FAT FX AN FT IAA AT AT TR E
WX gAra oar faoarg § f& Hadvwmar
UF qAF Seat Q8T 7T o7 g o gure aw
§ T afafafiert agg a3 AT @S BA-
TR AT & AT A1 g g fww
or gwar g, fawe, safag & gl
Tg FER(T FMEMH 7 g5 A qriwearr
T 4310 A §, AT TN AT § AR
IR qg ¥ g2 & 7 gwd g
T Fo A BRAT | FEr A A% Ay 99
T4 9 IF fad Ty #a4 F} g59 &
FL arT A FT w0 G4y | feafa gy
gt w1 & & fF g & ST
T a3 Tgdy &, A1 i3 fedi § W
T W TF AR qgaam  qfaer agi
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0% B SRR | ZmT aT g mae oy o
AT O ZAIY AT FT 9497 7 F NT 7
&FT | HT T AT 9T AT S R E
2, @1 fiFz 3@ FaT0r TAT FAT ATET AL
F g § 7g 937 £ % 81 & A1 qArgraa
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SHRI N. K. KRISHNAN (Kerala):
Sir, within the short time at my dis-
posal, I should like to raise a few
points in relation to the appropria-
tions demanded here today. The first
is that the policies of the Central
Government and of the Industries
Ministry need radical reorientation
in regard to the special help for the
industrially backward regions of this
country. I have in my mind parti-
cularly the case of Kerala State which
I represent. As you know, the pro-
blem of unemployment in Kerala has
become extremely acute, A huge body
of educated unemployed are there.
And the traditional industries, the
coir cashew nut and food processing
industries, are all in a state of
crisis and hundreds of workers are
unemployed. In this connection, the
Kerala Government hag formulated a
crash programme to meet this un-
employment problem and in relation
to this crash programme, they have
approached the Ministries concerned
here for help. And I am sorry to say
that sufficient emphasis has not been
given in these policy-making bodies
here for helping this programme of
the Kerala Government.

Now, Kerala has a strong case for
a steel plant, none-the-less strong
because they have been outshouted
by others so far, Kerala has big de-
posits of magnetic iron ore at Cali-
cut. By electro-magnetic concentra-
tion it is rossible to enrich this ore
to 60 or 65 per cent. An aerial survey
is immediately needed to find out
whether such deposits exist in the
Palghat and Cannanore Districts. We
have nearly 13} million tonnes of
limestone. The use of coke can be
reduced by electric smelting. There
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is sufficient cupply of
There is more “han sufficient supply
of qualified personnel, In view of the
acute scarcity cf steel in this coun-
try and the urg:nt need to augment
its production— which question has
come up befor: this House quite
often in the past—I may submit that
the setting up o. smaller steel plants
with shorter ge:tation periods along-
side glant proj cts deserves serious
consideration, ar d Kerala ig ideal in
this respect.

Secondly, a ti anium complex pro-
ject for titanium slag, titanium tetra-
chloride, dioxid: magnesium metal
and titanium n etal, has been sub-
mitted to the C:ntre by the Kerala
Government. Ke ala has a very large
deposit of lim:nite. The Central
Government is vet to give permis-
sion to this project. Applications for
licences for nea:ly 38 industries are
pending here with the Industries
Minstry. Licence has been applied
for the manufac ure of pressure ves-
sels. There is no response from here
yvet. There are :mmense possibilities
in Kerala for tte development of a
petro-chemical :omplex linked up
with the Cochin Refinery, Tts ex-
pansion has beer proposed; sufficient
supply of naphtia would be forth-
coming from this expansion, The
Kerala Government has submitted a
scheme with frll blue-prints. Why
can’{ this naphtha be utilised for the
development of a petro-chemical com-
plex in Kerala i self. Still, the Cen-
tral Government has not given any
positive answer t» this.

In this connection, I would also
raise this point that the Planning
Commission, I think, has very badly
neglected this whole question of the
development of yetro-chemical indus-
tries in the Foulth Five Year Plan.
Considering the iinmense employment
potential of this industry. I do not
gnow why the P anning Commission
takes up this attitude, I do not know
if there are other considerations
working with soine members of the
Planning Commission or what other
pulls of invisible strings are behind
this.

Then, Sir, ther: is full scope and
possibility for electronic industries in
Xerala, for the ranufacture of tele-

vision sets and ‘'elephone sets etc,
L'J(D) 18 RSS No.—%
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for polyester fibre industries, etc.
Schemes in connection with these
have been formulated but are held
ap here. There is scope for ancillary
imdustries for HMT and the produc-

tion of small cars. These two are
held up here.

An Engineer's Cooperative n
Keoralo has been doing extremely

useful, pioneering work. One of our
Members of the Rajya Sabha has
be2n its pioneer. He can be proud
ot the work that he has done, The
scooter which they have produced is
2 model as far as self-reliance and
cheapness both are concerned. They
ara now taking up boat-building too.
Now, I was astonished this morning
when questions were asked in this
nouse about scooter and foreign col-
laboration and the Minjster concern-
ed was tolally evading the questions.
Here is an actual cooperative pro-
ject, They are doing excellent work.
They have produced an indigencus
scooter. It is very cheap. They want
help from the Central Government.
Now, instead of giving that, tall plans
about foreign collaboration are being
talked about here, by the Minister.

Now. Kerela State alone has 4,000
engineers, 8,000 diploma-holders and
30,000 ITI certificate-holders unem-
ployed. I should have thought that
there 1S no better way of solving the
unemployment problem in that State
than helping forward this co-opera-
fve.

Then, Sir. the State Government
hag also submitted to the Centre a
master plan for developing the deep-
sea fishing industry in Kerala. It is
a very important plan from the point
of view of employment pctential, solv-
ing the food problem and earning
foreign exchange. Last vear, the fish-
mg industry in Kerala contributed
nearly Rs. 37 crores of foreign ex-
change., Why can’t serious considera-
tion be given to this master plan?
Apart from this, there are the tra-
ditional industries of coir and cashew
which need rehabilitation. As far
as the coir industry is concerned, the
Kerala Government has already sub-
mitted a scheme, a full scheme for
rehabilitation, based upon co-opera-
tives, costing Rs. 15 crores. It has
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been approved by a study group ap-
pointed by the Planning Commission,
Yet, it is waiting for approval here
from the Cetnre, There are 5 lakh
women workers employed in this in-
dustry, Ten lakh people throughout
the coastal area of Kerala are de-
pending on the coir trade, So, why
can’t we have this expedited? Then
there is the question of the cashew
industry. Here, too, one lakh women
workers are employed. To-day nearly
40,000 women workers are unemploy-
ed. Here, too, there is a scheme pre-
pared by the Kerala Government
hased upon co-operatives. That is also
hanging fire here. And the cashew
industry is a very high foreign-ex-
change-earning proposition. There-
fore, Sir, I think the policies of the
Ministries concerned need a radical
reorientation 1n favour of the back-
weard regions, the industrially back-
ward regions, because it is futile to
talk of fighting monopoly capital in
this country unless you give special
emphasis to the development of the
backwsard regions.

Coming to the Ministry of Labour,
I am afraid that the Ministry of
Labour in the recent period has been
moving in an extremely dangerous
direction in regard to its industrial
relations policy. And if this direction
is not reversed, I am sorry to say,
serious consequences will follow on
the ontire industrial front. Now, what
is the problem? The essence of the
problem of industrial reletions is
the problem of trade union recogni-
tion, which has become a central pro-
blem to-day not only as regards wor-
kers versus employers but zlso as re-
gards the relationship between the
various unions. Now, therec are pro-
posals brought forward by the Minis-
trv of Labour to curb the right to
strike further, to impose compulsory
adjudication and above all, to im-
pose by law the principle of recogni-
tion of a union on the basis of veri-
fication The other day there was a
debete in the House on the question
of democratisation of the administra-
tion in the nationalised banks and
Members pointed out the pernicious
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aspects of this verification system.
Now. Sir this verification system has
been in vogue in Bombay, in Madhya
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Pradesh and in Gujarat. And during
the last 15 years, it has proved its
total bankruptcy. The unions which
had been held as the recognised
unions on the basis of verification
could not command the confidence
of even five per cent of the working
class. The whole of Bombay went on
strike times without number and
there was the recognised union sit-
ting powerless. In Madhya Pradesh,
1 know that in one of the biggest
public scctor projects the union
which has been recognised on the
basis of the verification principle, has
not submitted returns to the Regist-
rar tor the last three years. The
doors of the union's office have been
kept locked for the last two years be-
cavse of internecine feuds in that
union. And still it is held out as a
model of recognition on the princi-
nle of verification. Sir, recently the
dangcr has increased because in July
this year, in the Standing Labour
Committee serious proposals were
brought by the Ministry of Labour
to impose this principle of recogni-
i.on by verification by law, And what
did they base their arguments upon?
The 7 say that a consensus has been
arrived ¢t in the Standing Labour
Committee. There has been no con-
sensus, Sir. The All India Trade
Union Congress bycotted that parti-
cular session. The H.M.S. has come
out clearly disowning the minutes of
the Standing Labour Committee
meeting circulzted by the Govern-
ment saying that therc is unanimity
and consensus. Then. what is that
consensus? The consensus is between
the Government, the employers and
sections of the INTUC. there are
certain sober sections in the INTUC
itself who understand that this policy
is henkrupt. Now. on the basis of
this fake consensus, proposals for
legislation are being put forward.
And if these provcsals are carried
out, T am sure, the situation on the
industrial front will deteriorate very
rapidlv,

As the AITUC has put forward a
proposal, the only democratic solu-
tion to this question is to decide the
aquestion of union recognition on the
basis of a secret ballot of all the
workers. What is the wrong with it?
Whv are peonle afraid of it? I.et the
workers  express their  opinion
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through a free secret ballot. The
AITUC has put forward this prope-
sal. Not only tha:, on this question
the AITUC has as<ed that the Prime
Minister should co1vene a meeting of
top leaders of ali the central trade
union organisaticns to discuss the
whole question ol the industrial re-
lations policy of tihe Government be-
cause it has got a vital bearing today
on the entire pubiic sector also, You
know things are heing talked about
the wvirtues of the private sec-
tor and about _he defects of the
public sector. Most of the defects
of the public s:ctor are precisely
tecause the fifth column of the
private sector is operating in the
top management f the private sec-
ior projects and they are utilising
this industrial rel: tions policy of the
Government to scittle production in
the public sector, to vitiate the at-
mosphere in labor relations in the
public sector and scuttle the growth
of the economy it-elf, That is partly
one of the reason; for the big stag-
netion in some o. the public sector
projects bike Durgapur, Ranchi, Bho-
pal, the HMT in Bangalore, The
Standard Motors factory in Madras
has locked out ncarly 2,000 workers
during the last nite months and the
management has oveen sitting tight
because thev wart to victimise the
union and they dr not want to take
these union worke~s back: they were
prepared to open the works without
those workers. Th* Madras Govern-
ment submitted prposals to the Cen-
tral Government, to the Industries
Department, for the State taking
over the Standarl Motors. But no-
thing was done f-rom here. There-
fore, the whole cuestion of the in-
dustrial relations policy has become
a vital matter today for the public
sector as well as the private sector.
1 know there will »e people who will
object to the principle of recognition
of a union on the basis of a ballot.
But a realistic sclution has got to
be found. And exjperience has amply
proved that trying to impose a trade
union on the workers on the basis of
the so-called veritication by a legal
and administrative trick will not do.
It will not improve industrial rela-
tions. Rather it will worsen the
industrial relations The real solution
is to compel the employers to give
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up this so-called principle of recogni-
tion by verification, and consult all
the unions, There was a Steel agree-
ment recently as you know, cover-
mmg the public sector and private
sector projects. And how was that
Steel agreement arrived at? All the
central trade unions were consulted,
all the big unions in the various
steel plants were consulted. And
together the agreement was made.
You have thereby yourself admitted
the bankruptcy of your principle, the
principle of recognition by verifica-
tion in this Steel agreement. There-
fore. a realistic solution has got to
be found, And a realistic solution can
be found if the Prime Minister ac-
cedes to our request that all the top
leaders of the central trade unions
should be called and this issue should
be discussed with them. The question
of 1ndustrial relations policy has be-
come extremelv urgent in the situa-
tion todey firstly from the point of
view of strengthening and democra-
tising the public sector. I have al-
readv mentioned {o you cases of so
many public sector projects, And if
repeafedly there are people in this
House who get up and denounce the
public sector, one big reason for the
inefficiency, for the failures, in the
public sector is that ensconced at the
top in most of these public sector
managements, are people who own
no loyalty to the principles of the
public sector, who are agents of the
private sector. And they are utilis-
ing this industrial relationg policy,
the policy of foisting their own
unions on the basis of wverification
on the workers, the policy of enkind-
ling inter-union rivalry, inter-union
feud, and profiting on that, Let the
public sector plants go to dogs in the
process, this js their policy. There-
fore, 1t is firstly from this point of
view, and secondly, from the point
of wview of production, itself that
this issue needs to be viewed. Some-
body sooke just now saying that the
workers should work hard. Take the
vrivate sector. The textile industry is
a shining example of the honesty and
efficiency of the private sector in

this country. It prospered under the
British sheltering behind the national
movement. It had a protected mar-
| ket. And what did it do? It earned
fabulous profits, made blackmoney in
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crores and crores. This is one of the
biggest sources of the crores of
blackmoney wandering around in

this country and adding to the price
rise and inflation. One of the biggest
sources is the textile industry, the
ill-gotten profits of the private sec-
tor in the textile industry, neglect-
g the urgent need of rehabilitation
and renovation.

The Bombay group of nulls, the
Indu group of mills—see the fraud
they had committed, The official
Government of India report hed
come out some time back and dis-
closed the fraud. There were cases of
fraud in connection with Coimbatore
Textile Mills, Courl judgements have
been given on them, Still there are
Coimbatore Textile Mills which go
on doing that fraud. Therefore, from
the point of view of production it-
self it is no use talking vaguely of
incomes and wages policy or of in-
creased production,

The main thing is that the public
sector has to be strengthened and
extended and a democratic indus-
trial relations policy has to be built
up which will give the worker the
union that he chocses and with the
cooperation of this union you will
get the cooperation of the working
class to {ight the sabotage which
big business and the monopolists have
started today in industry after in-
dustry out of political motives. There-
fore, unless the industrial relations
policy of the Labour Ministry is radi-
cally changed, I am sztraid we are
going in for serious trouble on the
industrial front. Thank you.

SHRI U. K. LAKSHMANA
GOWDA (Mysore': Mr. Deputy
Chairman, vear after year this has
become 2z practice for the Finance
Minister to come for demand for ex-
cess grant, It clearly shows that the
governmental spending is such that
they cannot hold themselves within
the annual budgets which both th2z
Houses of Parliament have been pas-
ing.

If you look at the last budget, when
we started we started with, as has
already been pointed out by some
of my friends. nearly Rs. 200 crores
of defieit. With the other five de-
mands for grants which have come
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in later on we are going to have an-
other deficit of nearly Rs. 245 crores
and it is estimated that by the time
the next budget comes we will end
1,y witn defiait financing to the ex-
tent of Rs. 600 crores. Where is this
1aking the country to? This will de-
t'nitely increase the inflationary ten-
dency which we have already been
experiencing for the last one year
since the last budget and this will
certainly go up further resulting in
enormous price rise and inllaticn in
this country. This will not only hit
the industries and other sectors, but
also the common man -wvho will {ind
himself in a difficult situatjon of
spiralling prices.

Within the brief time available, I
would only like to refer to three
points, namely, industrial growth,
agro-industries and agriculture, So
lar as indusirial growth is concern-
el it js a miserable failure in its
achievement. Tt has always been said
that we would be in a position to
reach a 7 per cent growth and as
you know we have found it difficult
even to go bevond 3 per cent Why
15 it so? This is because of the poli-
c'es which are being pursued by the
gnovernment both with regard to the
public sector and also with regard to
the private sector, If this sort of
thing goes on, as has already been
referred to here—with unemployment
rising to nearly 74 per cent and in-
dustrial growth stagnating at 3 per
cent—what can we expect out of
that? This will certainly put the
economy of this country in a worse
state then what it is today. Sir, so
tnuch has been spoken about the
public sector industries. Certainly,
we would like the public sector in-
dustries to grow. But unfortunately
what we find is that stagnation con-
finues and all of them zre working
with less than their installed capa-
city and with all the other difficulties
be setting them. we are finding that
we have to provide resources ior
meintaining them from the tax payer
aid the common man, If sufficient
‘nterest is not taken in their work-
ing and if it is not seen that these
nublic sector industries come up to
thei~ installed capacity, certainlv
there is no hope of regenerating the
industrial growth in this country
from the public sector,
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So far as the private sector is con-
cerned, Sir, the fiscill policies should
be properly reviewed and also in-
centives should be provided because
we have accepted s our industrial
policy a mixed ecor omy. We cannot
say that we are nct going to pro-
vide any incentive for the private
sector to grow. Un ess this 1s done,
unless a proper review of the tax
structure 1s done ind implemented
in the near future, 3ir_ even the pri-
vate sector industr es which are in
a good shape and v-hich are making
good progress in the country will
also suffer and in “he long run, we
will have neither the proper growth
of the private sector nor of the
public sector,

Then, Sir, coming on to agriculture,
so much has been talked about the
Fourth Plan expenditure for the
zgricultural sector ind what we are
going to do for the agricultural de-
velopment in thii country. Hon.
Members have alre dy spoken about
the necessity of pu ting in more and
more funds into the agricultural
sector and then seeing that the
green revolution c¢ntinues, But the
other policies we =zre adopting in
agricultural sector should also be in
line with tha pol cies for creating
this development, But, Sir, let us see
what is harpening unfortunately.
Now, Mrs. Mukhop.«dhyay was speak-
ing cbout the prorosed amendment
to the ceiling legis ation which is in
West Bengal and v'hich has been re-
cently considered by the Consnlta-
tive Committee. Sir, some arbitrary
decisions seem to have been taken.
There wasg a ceilinz at 25 acres and
now it is proposed that there should
be only a 15-acre (eiling for irrigat-
ed land and 20-aci2 ceiling for non-
irrigated land. Buf who is to decide
it? Can half-a-ado'en politicians sit
and decide what siiould be the ceil-
ing? TIs it not bette- that some expert
advice is taken? Should there not
be a study to find out what an eco-
nomic unit is? Is 1t possible to say
th_at_ an income return on 15-acre
ceiling in certain areas could be
the same in 15 acres in certain other
areas? Can we compare the lands of
the Punjab with the lands of Rajas-
than or some otier place of dry
land? Sir, the voriginal land reform
proposals whicli emanated from the
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Flanning Commission were much
more reasonable. What was done at
that time was that they thought of a
certain standard acre as the ceiling
and related it to the different yield-
ing areas in different States for
different lands. That to some ex-
tent provided a sort of ceiling
based on overall return of in-
come more or less comparable and
which would be suitable to provide
gainful employment and also to see
that the rural sector maintains it-
self in a decent economic position
just €s the urban sector,

Sir, as 1 have alrcady spoken on
this matter, on another occasion the
incentive to agriculture should be
such, that the economic holding
should be such, that the farmer pro-
duces not only for himself, tut he is
in a position to produce a surplus
which could be utilised by the non-
agricultural community, Otherwise,
what is the purpose? It would not
serve any purpose for the develop-
ment of agriculture in this country. If
vou cut up the land just to two acre
bits and if the farmer’s family cannot
make both ends meet with that, how
can we get more and more agricul-
tural produce which will be consumed
by the ever growing non-agricultural
community? So, what should be the
basis for ceiling? It is an economic
unit. Whatever we may talk about
putting in more and more money
into the agricultural sector, if you
hild up tineconomic units, it will
certainly ke a waste. T would also
mention here that it would be a ques-
tion of trying to solve unemploy-
ment by creating under-employment.
By trying to take this arbitrary deci-
sion. without prorer study, by trying
to solve the problem of unemploy-
ment by providing land for every-
body who is landless, what we are
going to do is, we are going to create,
under-employment in rural areas in
this countrv. The necessity for agri-
cultural reforms in this country is to
siphon off the surplus population from
the rural areas and to shift them to
the industrizg] areags and build up
large-scale and small-scale industries
and then provide gainful employ-
ment for all., Otherwise, whatever
we will do, we will only be distri-
buting poverty and not any surplus
produced in the country. ’
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Sir, next I come to the agro-indus-
tries, particularly with reference to
the plantations Sir, plantations form
one of the most important agro-in-
dustrial bases in this country and
the plantation produce, coffee, tea
and rubber are prgviding a large
amount of foreign exchange earn-
ings for this country. And, what is
it that the Government has been
doing for their development? Sir,
recently, a{ the Conference on Tea,
they were discussing how best to get
proper prices for the tea producers
in the under-developed countries

The fiscal policy should be such
that the production should be in a
position to increase and then we
should be in a position to have com-
petitive prices. Whatever price we
decide here cannot be taken as the
international market price because
there are competing countries all
over whose cost of production is
low. And in order to see that our
cost of production is low, it is for
the Government to see that proper
development funds are made avail-
able and fiscal policics are also pro-
perly revised. . .

SHRI BALACHANDRA MENON
(Kerala): The biggest production was
in India.

SHRI U. K., LAKSHMANA
GOWDA: I know. Now I come to
foreign owned plantations. Recently
a committee was appointed under
the Commissions of Enquiry Act by
the Kerala Government with Dr.
Burdan as Chairman to consider the
question of taking over of foreign
owned plantations in Kerala State.
I just learnt from the press (Times
of India, dated 14-12-70) that Burdan
Committeee have recommended tak-
ing over of these plantations in
Kerala State and according to them
the estimated investment on these
plantations is about £ 75 lakhs,

AN HON. MEMBER: In Kerala?

SHRI U. K. LAKSHMANA
GOWDA: Yes. In Kerala there are
nearly 53,000 hectares of such tea
plantations with 50 to 60 thousand
labour, Who is to provide funds for
compensation for that? So far as
nationalisation of plantation is con-
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cerned should we have a national
policy or should we leave it to differ-
ent States since plantations are cover-
ed by Central Acts like Tea Act,
Coffee Act and Rubber Act? What-
ever it is where are the funds to
come from? And if the Central
government is to provide funds to
the States on such ventures, how are
they to be provided and before we
set right the other public sector in-
dustries are we right in plunging in-
to unknown sectors. If these are
converted into public sector units
will they be in a position to give us
proper returns from production?

(Interruptions)

Sir, in this connection I would like
tn refer to the study which was made
by the Finance Ministry itself some
time in the beginning of this year.
They have said that nationalisation
ol plantation is not a panacea. They
sav, Sir, that to nationalise these
plantation industries, even on the
basis of book value it will require
100 crores of rupees as compensation,
and even if the compensation is
made by Government bonds the in-
terest payalkle on these bonds will be
5.5 croreg and an estimated return of
income after taxation from these
plantations will be 5.83 crores. From
that point, Sir, there is no economic
advantage or case for nationalising
plentations at this juncture and
such a measure will be a burden on
the exchequer. So, Sir, how' can
these findings of the Finance Minis-
try against nationalisation of plan-
tations be reconciled with the re-
commendations of Dr. Burdan Com-
mittee. Sir, this is a matter of great
importance and this aspect should be
looked into seriously. I hope the
Hon. Minister will give thought to
this and refer to it in his reply.

Before we consider this question
of nationalization we must consider
what encouragement for develop-
ment we have been giving. It is only
for the last two or three years that
a re-olanting subsidy has been pro-
vided. It is no good; I would like
to point out to my friend, Mr. Bala-
chandra Menon, who is also running
the Government of Kerala with the
help of Congress (R). Sir there today

§o
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the agricultural income-tax for | where the public sector industries

Indian owned olantation is 65 per
cent, and for foreign owned 75 per
cent, I would lie to esk my friends
whether, after paying 75 per cent as
taxes, will anything be available for
putting back int» the land or for re-
planting? If 75 per cent is taken
awayv like this, what about the Cen-
tral tax, what about the Sales-tax
and what about the Land-tax? What is
there for the industry to put back
for improvemer¢ and development?
That is the reason why this industry
has not been at le to do large scale
replanting.

When condit ons have reached
that stage yoi come and say:
‘You have not leveloped, you have
not replanted, e shall nationalise’,
If you nationalise it, what you are
going to get wi'l be something from
which you are scing to make con-
tinuous loss and you will be making
the exchequer yiy for that as it has
harpened in th» case of steel. This
is a matter wh ch should be looked
into deeply. Tt hould be considered
on z national 1'el and not on the
basis of any in lividual State taking
a decision by it:elf. I am not against
nationalisztion n key sector. I have
said that natioralisation of the key
industries was needed but one should
be careful in going to the realms
which are unkn 'wn and difficult like
plantation secto and which have an
agro-industrial »jase. Since we have
accepted a democratic development
in this country mn the basis of mixed
economy there is no point in harp-
ing on national sation every time if
something goes /rong somewhere. For
everything you ilame the private sec-
tor. The public sector industrics are
because of the private sector indus-
tries. He referrcd to the HMT. What
has the private sector to do with it?
This is trying t» find an excuse. We
must accept the position as it isand
I would ask the¢ trade union friends,
what is it ther have done for the
growth of the public sector? They
have committe¢ themselves to socia-
lism and public sector industries.
Have they donc anvthing to see that
the industrial 1elations in the public
sector industrics are kept normal? Tt
is thev who create trouble. Then
they are bringing it to a position

end up with losses. They should also
take part of the blame for that and
1t is no use trying to excuse them-
selves by saying that the private sec-
tor or fifth-columnists create these
difficulties.

With these words I suggest that
the Government looks into these mat-
ters rotionally and pragmatically and
not on the basis of ideology alone
and see that enough is done for the
development of both the agro-indus-
irial and the agricultural sectors.

SHRI PRANAB KUMAR MU-
KHERJEE (West Bengal): Whenever
a Finance Bill comes to this House
for discussion, it seems that perhaps
we are encroaching on the rights of
others. So far as the Constitution is
concerned, the Finance Bill is the
property of the Lower House having
the popular leaders. However while
having z discussion on this Appropri-
ation Bill we get an opportunity to
express our Vviews on these matters
on which we have not the right to
discuss. I shall confine my observa-
tions to some of the points on which
money has been claimed in the Bill
itself. It has been stated in the Bill
on displeced persons Rs. 4,54,48.000
will be spent and that amount is to
be spent from the Consolidated Fund
and sanction has been sought for it.

Mr. Deputy Chairman, on many oc-
casions, on the floor of this House
we have discussed the problem of
the displaced persons definitely. By
‘displaced persons’ I mean the per-
sons who came from East Pakistan
and who are still coming from that
part of Pzkistan to this part of our
country. Up to date nearly 42 lakhs
of refugees have crossed the border
and have come to India. In the first
phase, Mr. Deputy Chairman, nearly
33 lakhs of people crossed the bor-
der, and it was expected after 1959
that there would be no further exo-
dus from that part. Again. in 1964,
due to some unfortunate happenings
and incidepts in East Pakistan as
well as in this part of our country
there was a heavy exodus to the ex-
tent nf 8 lakhs of peorle. Agzain, in
1970 there was an exodus, and up
to date, as per the information we
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have from the Rehabilitation Minis-
try, 2 lakhs of people have crossed
the border. Mr., Deputy Chairman,
whenever the matter is brought on
the floor of this House various sta-
tistical informations are provided by
the Rehabilitation Ministry and allied
Ministries. But if we go through the
progress of the rehabilitation of the
East Pakistan refugees, we must
come to the conclusion that the
Government of India lacks in direc-
tion and imagination. In 1959 the
Government of India made a policy
announcement that persons who will
come to this part of the country
from East Pakistan will not be ren-
dered any relief, will not be rendered
anv rehabilitation assistance. Even
after that nearly 10 lakhs of people
have come, and the Government of
Indig are to take the responsibility
for rehabilitating them. I am parti-
cularly referring to this because the
Government of India fails to visua-
lise that there is the scope for the
coming of a large number of people
from that part of Pakistan as nearly
one crore of people are still living
and for any unfortunate political n-
stability in Pakistan these persons
arc being made the scape-goats, say,
for their communalism and for the
peculiar political situation therein in
general. Tn this connection 1 would
like to urge upon the Government of
India that there is the possibility of
a change there; a new wind is blow-
ing in that part of Pakistan and Gov-
ernment should take up this issue
politically with the Government of
Pakistan and see that there is no
further exodus. So far as the rehabi-
litation problem is concerned. Mr.
Deputy Chairman, it has been admit-
ted by Government itself that of
those persons who came up to 1963.
50 per cent of them required rehabi-
litation. And when the Government
of West Bengal came forward with
a scheme of Rs. 51 crores, and point-
ed out that nearly 21 lakhs of people
required further assistance for their
rehabilitation, after a good deal of
deliberation, after having s long-
drawn process of meetings and con-
sultations, the Government of India
agreed to arpoint a Review Commit-
tee consisting of Members of Parlia-
ment and certain other important
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persons., The Review Committee has
not yet submitted their final report.
From time to time they are rendering
and submitting their inlerim reports,
I do not know what recommenda-
tions this Review Committee will
make. So far as the new migrants
are concerned, it has been pointed
out that the Government of India is
asking the wvarious State Govern-
ments to rehabilitate these new mig-
ranis, Mr. Deputy Chairman, only
the other day, while replying to a
question by Mr. Chitta Basu, the
Rehabilitation Minister admitted that
till then the Government of India
had not a comprehensive scheme, no
master plan. to rehabilitate the dis-
placed persons who are coming from
East Pakistan. Tt has been pointed
out that the Madhya Pradesh
Government have agreed to give the
Chambal ravine for the rehabilita-
tion of East Pakistan refugees. But it
will take some time for its reclama-
tion; at least four to five years will
be taken for the reclamation of the
Chambal ravine. The Maharashtra
Government have come forward to
rehabilitete sume East Pakistan re-
fugees in Chanda, But T understand
that the per capita land, already
given to the migrated people, will
be reduced T think =zt present each
family, each argicultural family, is
provided with a Jand of 9 acres.
Perhaps it will be reduced to 6 to 7
acres There is the potentiality to
rehabilitate 6,000 families in the
Andaman Islands But it depends on
how far you can develop the infra-
structure therein, And after devel-
loping the infra-structure it will be
possible to rehabilitate 6,000 families
in the Andaman and Nicobar Islands.
There is scope for developing the
Dandakaranys Project in the Kora-
put district of Orissa. May 1 ask the
Government of India, taking all
these voints into consideration, tak-
ing all these rehabilitation schemes
into consideration, to prepare a
master plan for the rehabilitation of
the East Pakistan refugees? Very
often we discuss about the problems
of West Bengal, atout the law
and order situation in West
Bengal, But have we gone
mnto the depth of the problem in West
Bengal? If you look at the history of
West Bengal for the last 23 years you

4pmMm.
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will be compelled to come to the con-
clusion that much depends on the hap-
hazard and half-bearted policy of the
Government and 'he utter negligence
in solving the p oblem of rehabili-
tation of refugee: who came from
that part of East 3engal. Mr. Deputy
Chairman, Sir, t.erefore it is high
time that the Gcvernment of India
prepared a master plan, You will be
astonished to learn—it has been
admitted by the Government itself
in a meeting of the Consultative
Committee on  Iehabilitation—that
only 97 paise per head are spent on
relief measures ior refugees who
come from East Pskistan and who

are spending th:ar lives in the
camps.
SHRI MAHIT(!:SH PURKAYAS-

THA (Assam): O1ly 87 paise.

SHRI PRANAF KUMAR MUKH-
ERJEE: I stand corrected, And it
is not clear how lcng the Government
of India will take to settle these
persons; it may b2 five years, it may
be ten years but the Government of
India has not com: forward with any
comprehensive sctieme, Perhaps these
persons will have to pass their lives
in the camps; perhaps these persons
will have to pass their lives in the
most sub-human :onditions. If some
of them are converted into Naxalites,
if they lose confilence and faith in
the existing structure, in the exist-
ing system and rcvolt against the Es-
tablishment, T do not find any reason
to condemn them These are the ob-
jective condition: there; these are
the socio-economisc conditions in West
Bengal which ire leading to all
sorts of problems, Therefore the
Government of 11dia should take a
view of it and stould come forward
with a master plan for settling the
displaced person: from East Pakis-
tan.

Mr. Deputy Clairman, Sir, it has
been stated in rthe Bill itself that
some amount will be spent on flood
control and flooc relief measures.
That also is a tell'ng problem of West
Bengal Only in 1968 a few thousands
of people were washed away in some
of the North Bengal district towns
and till now the (tovernment of India
has not come forvard with a master
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I plan for the North Bengal rivers,
The West Bengal Government has
sent its schemes, delegations are com-
:ng and hundreds of people are com-
g 1rom the northern parts; most
of them are coming from the remote
villages to place their demands be-
fore the Prime Minister but the
Government of Indiz is sitting tight
and not doing anything. You will be
astonished to know that we do not
still know when the Farakka project
of which we talk so much and on
the success of which the entire Cal-
cutta pert depends, 1s going to be
comgleted. It 15 not clear to us. The
Minister in charge of Irrigation and
Power has not come forward and is
not in a position to ascertain whether
43,000 cusecs of water will pass
through the feeder canal to improve
the condition of the Calcutta Port.
These are the conditions which have
to be taken into account.

Mr. Deputy Chairman, Sir, Only
the other dav we were discussing
during the question hour the ques-
tion of land ceilings. If you go
through the report, prepared not by
any leftist party, prepared not by any
party sitting in the Opposition, but
vrepared by the Union Home Minis-
try you will be astonished to know
how much agrerian tension and how
many land grabbing movements took
place in India in 1968, Mr. Deputy
Chairman, from the report prepared
by the Union Home Ministry we find
that agrarian movements took place
in Assam 5, Andhra Pradesh 5, Bihar
3, Gujarat 1, Kerala 3, Madhya Pra-
desh 6, Maharashtra 1 Mysore 1,
Manipur 1, Orissa 3, Punjzb 2, Raja-
sthan 2, Tamil Nadu 2, Tripura 1,
Uttar Pradesh 5 and West Bengal
326. Four thousand people were arrest-
ed in Uttar Pradesh because of the
launching of the satyagraha move-
ment and land grabbing. It has been
admitted by the Report itself that
defective land laws are the root
cause of agrarian tension,

It has been admitted in the Report
itself that defective land laws are
at the root of agrarian tension. De-
fective land laws, defective ceiling
system, failure of the Government to
prevent male fide transfers are at the

root of the peasant revolt jn different
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parts of the country. In West Ben-
gal there may be 367 agrarian move-
ments. That will spread to the other
parts of the country. The signal is
already there. It is astonishing to
note mn the Report of the Union
Home Ministry that defective land
measures, defective land reform Acts
are solely responsible . . .

SHRI S. D. MISRA: The hon.
Member is speaking so well and we
would surely like to hear him, but
it is a very thin House. There is no
quorum. We must get the minimum
number of Members to hear him.

THE DEPUTY CHAIRMAN: The
quorum bell is being rung. In the
meantime, you may continue your
speech.

SHRT PRANABR KUMAR MUKH-
ERJEE: 1 would like to point out that
these things should be taken into ac-
count. The Government of India
should be cautious regarding the
changes that are coming about. It
has been pointed out in the Report
that there is a large-scale eviction of
share-croppers. A large number of
share-croppers in all parts of the
country are evicted. On what ground
is it done? Tt is on the ground of
personal cultivation. It has been
pointed out in the Report itself that
various State Governments should
come forward and the Government of
India should provide the guidelines
about land reforms. It has been
ponted out that on the plea of per-
sonal cultivation they should not be
evicted. It has been pointed out that
on the plea of personal cultivation
the Jotdars and their rights should
not be changed. It has been categori-
cally stated in that Report. It has not
been prepared by any party sitting
on the Opposition Benches. but by
the Study Team appointed by the
Union Home Ministry that personal
cultivation should have a clear defi-
nition in the laws, It should include
the application of manual labour or
yvear-long residence in the land or
effective supervision. These should
comprise the definition of personal
cultivation, It is high time that the
Government of India came forward
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almost all the States. Only the other
day, the Planning Commission, in a
study conducted by it has found that
the ceiling laws vary from State to
State, In some States it goes up to
627 acres, while in some other States
it goes only up to 60 acres, If the
Government of India cannot bring
about progressive land reforms even
after twenty years of independence,
even after four Five Year Plans, I
do not know how they can contend
the revolting peasant, how they can
contend the hungry peasant, when
there is thirst for land. when there
is hunger for land. These are not
merely questions of law and order.
These are based on socio-economic
conditions. If we do not look into it
in the true perspective, if we do not
look into the socio-economic condi-
tions. no amount of legislation, no
amount of assurance and no amount
of resolution will solve the problem.
Before I conclude I request the Gov-
ernment of India to give serious
thought to this problem, Thank vou.

SHRI K. R. GANESH: Mr. Deputy
Chairman, Sir, I am grateful to hon.
Members for giving their wvaluable
suggestions on the supplementary
demands and excess demands which
are before the House, The debate
vas not confined only to the de-
mands put forward before the House.
The discussion covered the entire
Indian economy and depending on
the political position of the various
speakers, they have dealt with the
Indian economic situation with its
political overtones and in the manner
they feel.

I was verv much surprised to hear
Shri S, D. Misra who painted a pic-
ture of our economy and the situa-
tion in the country in a manner as
if everything is disintegrating in this
country. T would only appeal to him
and put before him that while un-
doqbtedlv we have problems
which our economy faces—we have
very serious problems of social ten-
sion, we have very serious problems
with which the country is confront-
ed—but very much of the difficulty
that we face today has bheen created
bv Shri S. D. Misra and the gentry

with radical measures to have pro- | which belongs to his party whose

gressive land reform measures

in ' polities ., . ,
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SHRI S. D. MISRA: I want to un-
derstand how [ have created the
difficulties. The residue is there. The
defectors are taere. Now let them
take the blame Why are they blam-
ing us? We ar: not in the Govern-
ment.

[11 DEC

SHRI K. R. GANESH: Give us
some time. Yo : have been too long
there. I was tr; ing to say . . .

SHRI AKBAR ALI KHAN: You
have been in tne Government.

SHRI S. D. MISRA: T am not there
at the moment

SHRT K. R. JANESH: I was try-
ing to sav that the politics of status
quo which he nd his friends follow
today and hav: been following were
responsible for many of the difficul-
ties that we tace today and many
of the hesitaticns which we had, and
he hag left us and it is very good
for the countr thal he has left us.
1 think, Sir, "hat after their leav-
ing . ..

SHRI MAl SINGH VARMA
(Uttar Pradesh!: 1t is also good that
vou have com¢ in.

SHRI K. R, (YANESH: . . . we are

making very srious effort to improve
the economy aad get rid of the poli-
cies that our f'iends have been forc-
ing the partv which runs the Gov-
ernment to fo'low.

SHRI S. D. VIISRA: T request the
hon. Minister--I am a culprit, I do
concede—I want a reply on facts
that I have given, I want a reply on
facts. If T am wrong. I will be glad
to say I am vrong. I said let there
be a reply on ‘acts that T have stated
before the House. Tt is no use your
accusing me :nd my accusing you.
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SHRI K. R. GANESH: Shri Misra
mentioned that there were savings
and asked whv it was necessary to
come forward before the House for
supplementary demands when the
savings were there, As the House
knows, parliamentary approval is ne-
cessary whenever there 18 likely to
e an excess expendilure over the
grant and expenditure on new ser-
vices which have not been provided
for in the Budget, and even though
the expenditure can be met out of
savings, at least a token grant be-
comes necessary. Certain new items
of expenditure like the interim re-
Dief or the expenditure on new mig-
rants who come week after week to
this country or the cyclone relief
cannot be foreseen, and that is why 1t
becomes necessary to come before the
House and ask {or supplementary
demands or ask for confirmation of
excess expenditure,

Sir, Shri Misra also mentioned
about the fantastic figure ot Rs. 30,000
per day being spent on the Prime
Minister and her Secretariat. I have
got some figures here because he said
that it has never been contradicted.
Butget provision for 1970-71 for the
establishment charges of the Prime
Minister's Secretariat was Rs.
14.46.000, Prime  Minister’s pay
Rs. 27.000, the Prime Minister’s sum-
ptuary allowance Rs, 6,000, travelling
allowance Rs. 1,000 because the
Prime Minister is entitled to travel
by IAF. This works out to roughly
Rs. 4,000 per day. and not Rs. 30,000
as was put before the House by Shri

Misra and previously by many other
Members,

Sir, about the economy of the coun-
try we do not agree with some of
the speakers, particularlv those be-
longing to the parties which are now
known as the parties of the Grand
Alliance who put before us a gloomy
and disintegrating picture of the
economv .. (Interruptions) I am in-
terested in grand alliance, he is in-
terested in triple alliance.

SHRI S. D. MISRA: You have
triple alliance between the Muslim
League, the CPI and your party.
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AN HON. MEMBER: What about
the Jana Sangh?

SHRI OM MEHTA: Yours is
neither grand nor alliance,

SHRI S. D. MISRA, Ask the
Minister to reply to the points and
not tallk about politics unnecessarily.
Otherwise there will be replies from
here also.

SHRI BHUPESH GUPTA: He is
referring to a wedlock which is al-
most in the process of divorce in
Gujarat.

SHRI S. D. MISRA: Even now it

is strong. it will continue to be
stronger.
SHRI BHUPESH GUPTA: I can

say, they will be visiting the house
of sin very soon.

SHRI S. D. MISRA: Don't worry.
Your . ..

SHRI BRAHMANANDA PANDA
(Orissa): Let it be decided when
the mid-term voll comes, Why waste
the time of the House?

MR. DEPUTY CHAIRMAN: Mr.
Panda, do not interrupt please,

SHRI K. R. GANESH: Govern-
ment is conscious of the fact that
there are very serious economic diffi-
culties which are being faced. In an
expanding economy. the question of
providing resources is a very large
and difficult problem, And this House
has discussed many a time the ques-
tion of rising nrices, the question of
unemployment, the question of losses
in the public sector undertakings
and also the question of licensing
policy and I do not think it is
possible for me to go into the entire
gamut of the questions. (Interrup-
tions). 1t is not very inconvenient,
gf course, and I may answer them,

ir,
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SHRI K. R. GANESH: Very re-

cently. only a couple of days back,
the Finance Minister dealt with the

| price situation and placed before the

House that the problem of prices has
to be seen in an integrated manner,
we cannot take one step here or one
step there which will bring about
stabilisation of prices. It has to be
a part of the general economic de-
velopment, it has to be a part of
certain steps that are necessary so
that speculation could be stopped, so
that credit coulg go for productive
purposes, so that production could
increase, And also, certain regula-
tory measures, wherever they are
necessary, are taken,

All these integrated steps alone
will stabilise the prices, I may in-
form the House that even to-day the
wholesale price index has shown a
general decline. The wholesale price
index which was at 183.8 at about
the 10th October. 1970, had come
down to 180.2 on the 28th November,
1970,

SHRI S. D. MISRA: When was
that? Now there is a contradiction
between him and his own Minister.
The other day, Mr. Y. B. Chavan.
while replying to the debate on the
price situation, admitted himself that
it had gone from 182.1 to 193.1. This
was about 15 days back. Now, how
is he saying that it has come down?

MER. DEPUTY CHAIRMAN: So
far as 1 remember, Mr. Chavan said
that the prices have come down as
compared to last month or the pre-
vious month, but that as compared
to the same month last year, they
have gone up.

SHRI S. D, MISRA: He is com-
paring 181 of last year to this.

THE DEPUTY CHAIRMAN: Last
month.

SHRI S. D. MISRA: Let him be
sure of his facts.
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SHRI S, D. MISRA: Your state-
ment 1s wrong. You are not wrong;
the statemen( g.ven to vou by some
others 1s wrong

SHRI K. R. GANESH: The latest
figures availabl.. on the price index
show that it has fallen down to 180.2.

SHRI MAN SINGH VARMA: It
is only a jugglery of figures, nothing
else.

SHRI K. R, GANESH: I concede
that this down vard trend in prices
which is being seen may not present
a complete and total picture of the
situation in the country. As the
Finance Min‘ster pointed out, a very
serious effort will have to be made
to arrest the rise in prices. He also
outlined a serics of steps that the
Government propose to take on this
question.

w Wgal : TR & AW AW B

Sir, it has a so been pointed out
that industrial >roduction is falling
and that man-diys are being lost as
a result of strikes. Our Swatantra
Member and even Mr. S. D. Misra,
while conceding the need {or interim
relief and the various emoluments
ihat have been given as a result of
wage agreemernts in various indus-
trial establishments, said that these
are unproductive expenditure and
blamed the Go'ernment for this ex-
penditure, Sir, what is the alterna-
tive policy wh ch our friends have
got to put before this countrv, an al-
ternative to the policy that the Gov-
ernment has been following? The
Government has been following a
policy of planncd development of the
country, ol incieasing production, of
industrialisation Now, after 15 years
of industrialisation, industrialisation
of the kind the representative of the
Swatantra Part - wants, it was found
that the natinnal income was not
distributed to large sections of the
society, but it ‘vent to fatten the 75
monopoly houses. As a result of that,
the licensing system and the Mono-
polies Act came. Now, Sir, we on
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this side of the House are also
conscious that without increased

production and without rapid indus-
trialisation, it is not possible to
build the economic base in the
country, it is not possible to gene-
rale surpluses and it is not possible
to provide the basic minimum neces-
sities to the people. But in the deve-
lopment of the kind that was seen
during the last 15 years and which
some of our friends on that side
want, instead of development ten-
sions have grown, monopolies have
agrown.

And some of the basic, chronic,
vroblems of the Indian society and
the Indian economy continue to re-
main, So. as the Prime Minister said,
it is necessary to have growth with
social justice, and whenever there is
a conilict between growth and social
justice, it is the primary respons:bi-
litv of the State to come in and see
that regulatory measures are taken.

SHRI S. D. MISRA: Nobody is
denying that.

SHRI K. R. GANESH: Then about
the public ;sector enterprises, it is a
very usual criticism that is there
about their not making profits. We
are conscious of the fact that the
public sector enterprises are not func-
tioning as efficiently as they should
function. But in recent years the
survey that has been made has shown
that out of 86 or 87 public sector
rrcjects, a majority of them have
made prcfits, The profits may not be
vary large, but they have made pro-
fits. And steps are being taken to see
tliat the public sector projects work
eTiciently. that they work with pro-
fitabilitv and to their full capacity.
1 concede that one of the major prob-
lems is that the nublic sector enter-
prises are not working to full capa-
citv in some vlaces due to various
reasons which have been put before
the House. But at least half of the
public sector industries are making
profits and steps are being taken to
see that the management is modern-
ised, that efficieny is generated there,
and that better labour-emplover re-
lations are brought about in the pub-
lic sector industries, so that some of
the problems that we face could be
remedied.
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Then, one of the honourable Mem-
bers asked about the allocations to
West Bengal. Sir, as you are aware
and as the House is aware, when the
Budget was placed before the House,
certain allocations were made to
West Bengal and they were made on
the realisation of the special condi-
tions that exist . ..

SHRI S. D. MISRA: Sir, before the
Minister goes to another point—pro-
bably he is going to take up another
point—I would request him, through
you, kindly to enlighten me on my
question, and if I am wrong, I will
be glad about it. For the ready re-
ference of the Minister I may tell
him. without repeating the whole

thing .
SHRI ARJUN ARORA (Uttar-
Pradesh): Wko can enlighten you?

You cannot feel enlightened.

SHRI S. D. MISRA: . .. in the
Fourth Five Year Plan Rs. 3.000
crores were to be invested in the
public sector and Rs. 2,250 crores in
the private sector. So in gne year it
should be Rs 1.0530 crores. That
means for two vears it should be
Rs. 2,100 crores. As against that, is
it not a fact that only Rs. 1200
crores have been invested both in
the private sector and the public sec-
tor? Am I right or am I wrong?
How far am I right or how far am
I wrong? Kindly enlighten me., and
if T am wrong, I will be glad about
it,

SHRI K. R. GANESH: Sir, the
honourable Member asked a very de-
tailed query involving many facts. 1
do not have all the details readily
available with me, 1 will get them
and T promise to supply the honour-
able Member with all the details that
he has asked for.

Sir, 1 was referring to the alloca-
tions made to West Bengal. I was
saying that certain allocations have
been made to West Bengal on the
realizaticn of the very special cir-
cumstances and the situation that
exist in West Bengal. As far as
West Bengal is concerned, T can onlv

assure the honourable Member that .

the Prime Minister herself placed the
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proposals belore the House and there
mav not be much difficulty about
finding allotments for West Bengal
wherever the West Bengal Govern-
ment is in a position to utilise those
allotments.  Unfortunately, much of
the allotment that has been made
could not be utilised because of va-
rious conditions existing there. be-
cause of the state of the administra-
tion there, because of the general
social and political conditions there.

Quite a lot of money that has been
allotted has not been utilised. T can
assure the hon. Member that so far
as the economic development ol
West Bengal is concerned, there may
not be much difficulty n finding the
necessary resources.

Shri Misra also pointed out about
banks and he said that there is diffi-
culty in the working of the banks
and even the balance sheets have not
been drawn up. As you know, the
Banking Companies (Acquisition}
Act, 1969 was struck down by the
Supreme Court and the new Act re-
placing it came on 31st March 1970.
In this new situation the fourteen
former banking companies stood
transferred and vested in the new
fourteen undertakings and during
this period that has passed between
the taking over and the new Act
audit had to be done. There has been
some delay in this because the audi-
tors had raised certain queries. Now
the Reserve Bank has directed the
banks that bv 31st December, 1970
all their final accounts should be
ready and it is expected that the re-
ports and accounts of all the banks
will be published before that date

Shri Pranab Kumear Mukherjee has
mentioned the problem of displaced
persons, This problem has been dis-
cussed many a time and the House
and the country are conscious of the
fact that these unfortunate brethern
of ours who are driven out from
East Pakistan have got to be rehabi-
litated and the government has a
programme and scheme for rehabili-
tation. This scheme has to be imple-
mented with much greater speed
The henourable Member said that
6000 families could be settled . . .
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SHRI S. D. MISRA; With 86 paise
can the Minister «r his family carry
on? They are paid 86 paise per day

SHRI CHITTA BASU (West Ben-
gal}: Even a criminal who is in the
police custody is cffered Rs. 3 a day.

SHRI K. R. GANESH: The hon
Member mentioned about 6,000 fam-
lies being seitled n Andaman anc
Nicobar islands. Ile knows that the
East Bengal settl:rs have been set-
tled in those i:lands and since 1}
come {from that irea I can assure
him that it is onc of the few places
where settlement has taken place
and they have bren fully settled
Only difficulty is that there is not
that much of lan{ as it is generally
understood and very valuable forests
have got to be cleared according to
some plan, It is not possible to have
very quick clearance and it is a small
area. 1 know for certain that the
Andaman admini: tration is trying its
best 10 see that areas according to
the plans of the Rehabilitation and
Agriculture Miristers are cleared
when more families could be settled.
Sir, the debate has brought out many
points and I have tried to reply to
some of the concrete points. As 1
mentioned, larger questions of eco-
nomy, prices, emlovment and licens-
ing policy. with their political over-
tone, have been discussed many
times in this Jouse. With these
words, | appeal to the House that
these demands n:ay be returned.

MR DEPUTY CHAIRMAN:
duestion 1s.

“That the B:ll to provide for the
authorisation »f appropriation of
moneys out «f the Consolidated
Fund of India to meet the : mounts
spent on certan services during the
financial vear ended on the 31st day
of March, 1969, in excess of the
amounts granted for those services
and for that xear, as passed by the
Lok Sabha. be taken into considera-
tion.”

The

The question vas put and The mo-
tion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause-by-
clause consideration of the Bill.
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Clauses 2 and 3 and the Schedule
were added to the Bull,

Clause 1, the Enacting Formula
and the Title were added to the Bill.

SHRI K. R. GANESH : Sir, I move:
“That the Bill be returned.”

The question was put and the mo-
tion wus adopted,

MR. DEPUTY CHAIRMAN: Now,
Bill No. 5. The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums {from and cut of the
Consolidated Fund of Ind.a for the
services of the financial year 1970-
71. as passed by the Lok Sabha, be
taken into consideration.”

The question was put and the mo-
tion was adopted.

MR, DEPUTY CHAIRMAN: We
shall now take up the clause-by-
clause consideration of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. R. GANESH: Sir, I
move:

“That the Bill be returned.”
The question was proposed,

SHRI BHUPESH GUPTA: Sir, 1
wanl to bring to the notice of the
House a fact—what I know to be
a fact—and 1 think this shouldq re-
ceive the attention of the House. Sir,
I understand that in Calcutta., the
Birlas are trying to sell their air-
conditioned building, ‘Industry House’
in 10, Carmac Street, and negotia-
tions are going on with the Defence
Department of the Government of
India to sell this building for a sum
of Rs. 220 crores, that is, two crores
and twenty lakhs of rupees. Now, Sir,
in this connection, I would also like
to point out to you that the carpet
area of the opremises is roughly
1,30000 sq ft. and the value per sq.
ft. of covered area comes to Rs, 170.
This sounds ridiculously high, but
the Birlas are capable of doing it. In
fact, they have recently managed to
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sell their old, dilapidated house in
Thestro Road, Calcutta to the Gov-
ernment of Nagaland for a sum of
Rs. 30.00 lakhs which would not have
fotched even half the price if sold
at ruling rates. I understand that
some high officials are in league with
the Birlas in this matter and are
trying to negotiate with the Birlas.
I would like to know what exactly
is the position in this matter, whe-
ther the information is true or not.
I give notice of this because I think
that it would be in public duty to
forewarn the Government that no
such deal should be gone into with
the Birlas and T should Iike to know
the meaning of this deal between the
Nagaland Government which is in
close touch with the Government of
India and the B:rlas for selling this
Birla house to the Nagaland Govern-
ment for thirty lakhs ¢f rupees. Now,
Sir, these are very serious matters.

Before 1 sit down, I also like to
know from the Government what
steps they have taken to remove the
fiags from what you call the palaces
of the princes. I understand they arc
flving in almost all the princes’
palaces. T understand that the Raj-
mata of Gwalior has refused to give
up any of the official privileges she
was enjoying That has happened in
other cases also, Therefore, Sir, this
fact T would like to bring to the
notice of the Government, and this
should be gone into.

Sir, before I sit down, I would like
to warn the Government about one
thing. Tomorrow we are told that
the Supreme Court is delivering its
judgment on the Administrative Or-
der on the Privy Purses, ete. Wo do
not know what the judgment will be
like, If the judgment is in our favour.
I have nothing to say. If the judg-
ment is against the Administrative
Order, the Government should not
just take it lying down, The Govern-
ment should ummediately introduce a
Bill in this House and get it passed

. (Interruptions). I am sure there
wi'l be a greater chance of its being
possed now. T have calculated, Sir,
that the Government can introduce 3
Bill, without any long notice. They
can give two days’ notice, Tomorrow
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if the judgment goes against us, the
dav-after-tomorrow the Government
can introduce the Bill, If necessary,
they can extend the House by a day
or two. We should pass the Bill be-
fore we disperse. This is the senti-
ment in many quarters. We have
been threatened all the time by cer-
tain quarters that this Bill or this
Administrative  Order abolishing
Privy Purses is going to be set aside
bv the Supreme Court and that some-
thing will follow. The only thing
that will follow in the event of an-
nulment of this Administrative Or-
de: i1s that the Parliament should re-
enact the Constitution (Amendment)
Bill. Sir, some difficulties are there,
1 know, about communications and
other things. 1 think if we give
notice, members will be here by next
woeek and 1 think we can pass it.
Surely th:s should be discussed. We
must not aliow them to get away un-
dec the cover . .. (Interruptions). It
1 not a financial question: it is a
aquestion of national honour, national
dignity, national demands, We should
meke our authority absolutely unas-
satlable, 1f necessary, by an amend-
ment of the Constitution. T again sug-
gest what has been suggested to you
in the morning that the Rules Com-
mittee should immediately meet and
clear un the position, so that only
at the final stage, at the passing stage
1t will be necessary to have two-
third majority.

These are my suggestions, Sir, I
thimk these should be seriously gone
into by the Government. I hope Mr.
Om Mehta w:ll kindly convey to pro-
per quarters the sentiments of the
House on this . , .

(Interruptions)

Sir. mv imvression is that if this
Bill is brought again, many of these
gentlemen may not come and vote
agawnst it. My impression is this, A
good news! The Old Congress is
sinking under the weight of its own
saat in Gujarat . . .

(Interruptions)

MR. DEPUTY CHAIRMAN : Please
sit down, .
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SHRI S. D, MISRA: We are sur-
prised that Mr. Ehupesh Gupta should
teke the time o! the House on such
matters when h: is the secret prin-
c.pal advisor of this Government. He
secretly advises them. What is the
use of advising so openly in this
House? When le talks of alliances,
it looks really idiculous. He is al-
reedy aligned +.ith the reactionary
forces outside tis country. If he
aligns with the Muslim League and
the Congress(RY whom he criticises
openly here, it 1as no meaning. He
should not be so hypocritical. Having
said this, I have to mention another
point. I have a small but very im-
portant matter t - mention. Since the
last 60 days ther: is a strike going on
by very small p:ople—cooks, bearers,
barbers, orderlie ;, etc.—in the Irwin
Hospital here ard the reason is, not
that they are figchting for more pay,
etc. but what they say is, the Second
Pay Commission made some recom-
mendations aboit them and that
what the Willing don Hospital people
and the Central  rovernment Hospital
people are gettiig. they should also
be paid by the I'elhi Administration,
The other hospitals are paying the
enhanced rates and confirmations,
ete. are being dine according to the
Pay Commissiol: recommendations.
Since the last 6" days these people
have been on strike kut nobody
is looking intc their grievances.
It is not as if sorie small people have
gathered there »n strike for mere
wages but becau:e so many thousands
of people of the same category have
got those fzacilit.es, why is it that
they are not g-anted the same? I
request the Mini;ter to look into this
and see that th: situation is reme-
died because they are really not un-
skilled peorle who are being denied
b/ the Irwin Ho-pital zuthorities but
they are semi-skilled people and for
semi-skilled peo;le the Pay Commis-
sion has recorimended something
more which is being given in the
hospitals of the Central Government
here. Therefore I request that this
should be look:-d into and imple-
mented,

W rieer anit (fag) oA
fedy JaCAT AZEA, T |IT | AT T
srew fafare & 2z armaraq fear ar &

L/J(DVISRSS—8
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frre wiaer & wzafa wag o o faar
AT T AT AT §, I T AT FAT
T ST &, JHHT ST ZHT T F87
AT ATCAT AT AHSE &7 40 @G
F W@ oAUA W §, 9% WA A @wu
T 1 AT qF AREE & fF o9
HEET & qE q AT aF FAT
IO 73 EA W § | TwiA ¥ arfer
g fr s =9 & ¥4 26 FATA T,
ST T W@ ], 39 U & A7 qeafy wa i
9T HIT gAY TGAL FY A LA &, /T
SET 9 ST gATRT ST 9T &, I
S AT AT | gAI AT T S
q 94t aF % I 7 Fg7, IAFT 347 FFAv
BUIT | GHAT F4T ENTT g a1 /1w &, dfe
&R ¥ gardr . . .

sﬂm’r‘agawf:%ﬁﬁwgmn

Y TSN AU TH T ST AT
ST § | AT SE & d54E &

it ww fag @t : Wwawm
frt g g

st WEAWE Tret srferﬁmmq”r

g, TAfvy # wwaar g

it gee¥ fag Wt ( wma) s oY
TFAAFACS AT IR IE S - -

st gewy gt @ .. . TR 3R

ot § wue wer o &fsdz & fF
Tg UF AN &T g A-l 8, I TqaX
Fare A, gafan asafy a7 §
T ¥ Sog qg AT AR qfqU™ &, THH
FqEArE F, G NIAUTHZHT, TT T2T F1,
Afseafea gt F1, Fifaxw T JE FI
AT faR ¥ Fae2 I foF gT9Et F1 HIned
UZE FAT STUAT, FEPATAT FATST STTOIT,
TH TFHIT UF AT § a7 & fon a2 FieEr-
TATZ HATAY 74, T Teal A T2 AT
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X gz e dv wama a1 g, Sde6t
g T G a3 1 97 ew

SHR] KRISHAN XANT: Sir, 1
want to draw the attention of the
hon. Minister to the jute strike that
is going on for a number of days in
Calcutta. It 1s my informat.on that
the jute manufacturers themselves
want the strike because that way the
price of jute increases and they can
bargain with the Government and
the people for more. On the other
hand, the jute producer loses. That
is my information,

I would say that the Prime Minis-
ter herself should look into the prob-
lem znd settle it, and if the jute in-
dustry does not in any way co-
oparate. it is time for the jute indus-
try to be nationalised. No more delay
should take place in the matter and
the Prime Minister and the Finance
Minister should leok into it and see
that the jute industry either comes
to terms or is nationalised. There is
no other way. T would request the
Government that they should not
fall a prey to the jute manufacturers’
threzts by reducing the excise duty
o~ the export duty. T would like the
Government to take immediate action
in this connection.

Secondly, I would like to know
whether the hon. Deputy WMinister
knows a fact which has been report-
ed in the rapers today—about the
remarks of Dr, Gadgil, Deputy Chzir-
man of the Planning Commission,
with regard to the Tariff Commission.
It is very clear that the Tariff Com-
mission—as I have szid earlier in
this House—is essentially under mo-
nopolistic control. Their reports are
sometimes giving them costs which
they themselves do not want. It is
high time our Tariff Commission is
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scrapped, Or, if you want to keep it,
pul some other people who under-
stand the problem and who can teke
the country in a particular direction;
but all the present stafl should be
changed. I want the hon. Minister
to pleasc look into it and also bring
to the notice oi the Prime Minister
the remarks made by Dr. Gadgil.
They are very important and 1t is
a very pressing problem, It is high
time when a critical decision shouid
be taken, whether the Tarniff Com-
miss:on should be there or it should
be scrapped.

Lastly, in the light of what Mr.
Bhupesh Gupta and Mr. Kulkarni
have said about the privy purses,
the rules in this House must be
changed immediztely and a Bill for
the abolition of privy purses and
privileges must be brought in. This
time the sittings of both the Houses
of Parliament should be extended
and. before we adjourn, the privy
purses Bill must become an Act and
get the Presidential assent., After the
decision of the Supreme Court to-
mor-ow we need not wezit any more
and no delav should take place, We
need not adjourn on the 18th, We
can sit for two or three more days.
The rules can be suspended. Imme-
diate action is required in this con-
nection,

st gegx fag Wl : ITHETafT
WERT, ATTFT A ST ¥ F70 fquw 5w
fadus & @99 & v fFr a3 o &
qaRAT § 5 o7 AT gaafa 24 o€ Ay
fquwqqsﬂﬁaﬁwmww

%- \ . e T

HTIF HawqT & qEg & qga & w91
&l AT & I AF IAA T AT HTIITFAT
ABY & | TH T FY ATE TUZTEF FaT AT
g fr 2w & wfaw s sy frdy g€
g HIT SHHT GRITAAT 78 937 fera &7
T & 1 qIHIC F GHA AT Freaq &
oF wfr+ % 93 999 § ®F F @eT
gAT 2 | T 3/ WOiAT §He FT qFEAT
F & T M AW F qmET 7=y Aigw
At =7 wgy enfrg w33 § Ao g1
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TEET §3F AN & wwAT qEEy fHar-
TH W IHE ASHZ KT A F AT
w7 FOOU KA F F GATT A FIE WA
g1 & T afgam % v 9a7 & fgar
T ORAIA Teq FHAT W OGWET FIH R0
TABT &, A EHE T faw AWM=,
FE I8 AT qAT & g AT 3T A &7
afasiT g | ga7 7 fRdar AT w1 9|
FIAT ATGAT ¢ AT I TM0 FT TFAT 3 AT
T hehq FT A F § AT 97 GE
HFRAT F | 9O W AT TXAdT
Fr oy 7 frar sr@edr 1 g9 F74
F1 faer &, A7 g7 ey R ot aTaz
T3 2 1 AfFw of oftawz s uF v
W 9% AT | AT ET THC F AT T30
I &, At F gweeT g ag e oy
AT F WEAW & 394 WA § (67 g
FITFTYFE FLATALA 3 | 37 G797 A g7
¥ UG FT a9TT F37 &, IAET NS A
TSAATT SqIEATHT § &Y GO HA FT
AT AT TETR
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g9 g & & wvAAdfa sraem %
TTENT F HAAY ST 5T T&F & AAAT G
£ o7 78y [AIT THS F | ATH TN T FYAT
aTT AAAT AGY WEHA A7 FHT FOETT T
afqgr & ymegT T8, dfaam w1 a9
FX FATANT AT & FATT H(AATAFATET
ATEA TR HIAT =MEA & | 98 I I
g FT F2 Al gL I § IR AT T
TFT AT 5 w3 At § F SAaA
TOFT § g FoEr T8 =1, T 7T T4
ATl F FAGET ST F FT AAW & 0
sfyaasaer wART T GEra AT
AEA T\ W A F1E A gE g AW A
T qgfa ¥ a7 T A g, A7 A
59 9 & fau a7 7gAr Friey F @
THAT AT qUAATET F K0T A T AT
q AT HA I, AT FFAT IHRE
Feq-wMe FAT Aifeu fmoga fedie @

3

[ 14 DEC. 1970 ]

Appropriation (Rly.) 198

No. 5 Bil, 1970
TR FT a0 570 fF e avs gfaar
¥ #ga e fo guardt g9 wew wE o€, aray
gy A1 gaa et fagr ar | ag wgAr
SAAAE TR W wAE F qAE
g & 1 3afae 7 Fga71 8 % 98 wfaum
F1 FATT F 7 9iq HT sRlFEa swfy-
WAGT & A T AGl 8, FF HIGATIH-
q15 & A 9T 8 | g9 39 19 HT TUT F4,
=T 397 &7 AAGT HI AIq AT T A HT
gqeq w3 fF FIE Y AT FEH IT 39 AW
F qAdA FT AT FE & (A0 qIsig
37, FUFT A TT FL THAAT FT |
MR. DEPUTY CHAIRMAN: Do
you want to reply to these points?

SHRI K. R. GANESH : These points
have been noted.

MR. DEPUTY CHAIRMAN: The
guestion is:

“That the Bill be returned” -
The motion wds adopted.

i ‘1’

THE APPROPRIATION (RAIL-
WAYS) NO. 4 BILL, 1970
THE APPROPRIATION (RAIL-

WAYS) NO. 5 BILL, 1970

MR. DEPUTY CHAIRMAN: There
are the two Appropriation (Railways)
Bills, Nos. 4 and 5, and we will take
them up simultaneously as we did
earlier in respect of those two Appro-
priation Bills.

THE MINISTER OF RAILWAYS
(SHRI GULZARILAL NANDA): I
move:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 3lst
day of March, 1969, in excess of
the amounts granted for those ser-
vices and for that year, as passed
by the Lok Sabha, be taken 1nto
consideration”.

I also move: - -~ s s



